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BUSINESS ADVISORY COMMITTEE
Eighteenth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) : I
beg to move :

“That this House agrees with the
Eighteenth Report of the Business Ad-

visory Committee presented to the
House on the 23rd April, 1968,

MR. SPEAKER : The question is :

“That this House agrees with the Eigh-
teenth Report of the Business Advisory
Committee presented to the House on
the 23rd April, 1968.”

The motion was adopted.

13.10 hrs.

The Lok Sabha adjourned for lunch till
fourteen of the Clock.

The Lok Sabha re-assembled after lunch at
five minutes past Fourteen of the Clock.

[Shri G. S. Dhillon in the Chair]

\_‘D}EMANDS FOR GRANTS,
1968-69—contd.

Ministry of Works, Housing and Su;ply

MR. CHAIRMAN : The House will
now take up discussion and voting on De-
mand Nos. 84 to 88 and 131 to 133 relating
to the Ministry of Works, Housing and
Supply for which 3 hours have been allot-
ted.

Hon. Members present in the House
who are -desirous of moving their cut mo-
tions may send slips to the Table within
15 minutes indicating the serial numbers of
the cut motions they would like to move.

Demand No. 84 —~Ministry of Works, Housing
and Sopply.
MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 93,04,000 be granted to the Presi-
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dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 3ist day of March 1969, in res-
pect of ‘Ministry of Works, Housing
and Supply’.”

Demand No. 85—Public Works.

MR. CHAIRMAN :

“That a sum ‘not exceeding
Rs. 32,83,20,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Public Works’.”

Motion moved :

Demand No. 86—Stationery and Printing.

MR. CHAIRMAN :

“That a sum not exceeding
Rs. 11,22,17,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Stationery and Printing’.”

Motion moved :

Demand No. 87—Supplies and Disposals.

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 3,48,73,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment daring the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Supplies and Disposals’.”

Detfiand No. 88 —Other Revenue Expenditure
of the Ministry of Werks, Housing and
Supply.

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 1,59,33,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year emd-
ing the 31st day of March 1969, in res-
pect of ‘Other Revenue Expeaditure of
the Ministry of Works, Housing and
Supply*.”

*Moved with the recommendation of the President.
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Demand No. 13]1—Delhi Capital Outlay.

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 5,75,83,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of pavment during the year end-
ing the 3ist day of March, 1969, in res-
pect of ‘Delhi Capital Outlay’.”
Demand No. 132—Capital Outlay oa Public
Works.

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 6,20,83,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1969, in res-
pect of ‘Capital Outlay on Public
Works’.”

Demand No. 133—Other Capital Outlay of
the Ministry of Works, Housing and

Supply.

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding
Rs. 14,74,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year end-
ing the 31ist day of March 1969, in res-
pect of ‘Other Capital Outlay of the
Ministry of Works, Housing and

Supply’.” s
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“At any time after a motion has
been made, a member may move that

the debate on the motion be ad-
journed.”
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MR. CHAIRMAN : This is not the
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proper time for that. You may do it at

the proper time.
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MR. CHAIRMAN : This is not on the
Order Paper. You may bring it up after
Question Hour. This is not the proper
time. You cannot raise it any time during
the day.
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“At any time after a motion has been
made, a member may move that the
debate on the motion be adjourned.”
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MR. CHAIRMAN : If you want to
bring such a motion, the proper time for
that is to bring it after the Question Hour
and not any time during the day. No
motion can come at any time in the day.
For adjournment motions, Calling Atten-
tion Notices and others there is a set pro-
cedure. I really wonder how old parlia-
mentarians like yourself can get up at any
time and move motions like that.
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SHR1 J. MOHAMED IMAM (Chitra-
durga) : Mr. Chairman, Sir, the Ministry
of Works, Housing and Supply is a very
important Ministry which deals with hund-
reds of crores of rupees every year. The
efficiency of this Ministry depends upon
the honesty and integrity of its officers.
This is a Ministry which employs the lar-
gest number of persons. 1 think there are
about 60,000 employees in this Ministry,
beth in Delhi and in urban areas. But,
then, 1 find that there are only 13,000 em-
ployees on the sanctioned strength and
about 30,000 employees are employed on a
temporary basis as casual labour. These
employees are being continued from year
to year on a temporary basis. If the
Ministry feel that their continuations is
quite necessary, then they must be confirm-
ed and made permanent.

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH
RAO) : That is what we are doing.

SHRI J. MOHAMED IMAM : If their
presence is not required, then their services
must be dispensed with. 1 understand
that many employees, including liftmen and
peons are getting only a wage of- Rs 2.50
per day or Rs. 75 a month. All the other
benefits that are enjoyed by the permaaent
employees are denied to these people. 1
want their case to be looked into sympathe-
tically by the hon. Minister.

At the same time, there is top heavy
administration. There is one Central
Chief Engineer and in Delhi alone there
are four or five Additional Chief Engineers.
1 do not know whether all of them have
got enough work. In the year 1966-67
the total outlay was Rs. 61 crores whereas
this year it is only Rs. 31 crores, just half.
That shows that there is less activity. But
while the activities have come down, the
strength of the staff remains the same. So,
1 think there is every scope for economy
and retrenchment.

This Ministry is mainly concerned with
the construction, maintenance and repair
of houses. They are not building roads
or bridges except perhaps in Nepal. They
are only constructing houses for offices,
officers and low-paid employees. Till- now
we have poured in thousands of crores of
rupees in the city of Delhi alona for the
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construction of office buildings. Every
year the strength of Government employees
goes up and, correspondingly, we have to
construct more office buildings. In Delhi
whatever we look, whether to the right or
left, we see only multi-storeyed buildings,
huge palatial buildings. Still, it is said that
there is not enough of accommodation for
offices and that another 59,000 square feet
of accommodation is needed.

I would submit in this connection that
you divert this amount for a more useful
purpose. We have to provide houses for our
employees and officers. It is true that
highly paid officers, the Secretaries, get
accommodation readily ; there is no difli-
culty for them to secure decent accommo-
dation. But the low-paid employees and
officers, numbering thousands, are without
a house, without a roofing, without shelter.
Their plight is miserable. When they
come here from other places they have to
sleep on the footpath and the Government
is very indifferent towards providing
necessary accommodation for thesc low-
paid employees and officers.

Another aspect that I have to point
out is rural housing. The most important
social service that the Government has to
do is rural housing.

SHRI RANGA (Srikakulam) : And
they have neglected it.
SHRI J. MOHAMED IMAM : And

it is absolutely neglected. Mahatma Gandhi
has himself said that the utmost attention
should be given to rural housing. What
is the condition of our villages now ? We
may pride ourselves that our cities have
become very big, but these cities have
become big at the cost and expense of
the rural areas. Many of the rural areas are
in a miserable condition. There is mo
proper sanitation, at least not such ameni-
ties as are réquired for a human being.

1 would also point out that millions
have been living in thatched houses and
huts and millions have been roaming about
from one place to another. Every year
—it is a common feature —thousands of
these houses are consumed by fire and
they lose everything. In fact, there is no
improvement regarding rural housing at
all.
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The Government says that they are
doing their best. But the progress shown
by them is very meagre. During the First
Plan period they allotted only about Rs. 10
crores. This allotment itself was very
meagre, but what is the amount spent ?
Even this Rs. 10 crores was not spent ;
only about Rs. 3 crores were spent,
During the Third Plan a sum of Rs.20
crores was allotted, but even that amount
was not spent ; out of this only about
Rs. 6 crores was spent. That shows the
indifference of the Government.

I am glad that the Minister of Works
and Housing at a rmeeting with all
the Housing Ministers of the various
States at Madras, had suggested that the
States must pursue these matters very
vigorously. But what about the States?
Whatever amount is paid to the States for
rural housing is misappropriated by them
in the sense that they do not spend that
amount for rural housing; on the other
hand, they divert it for some other pro-
grammes. This the Central Ministry must
prevent. If a certain amount is earmarked
for rural housing, that amount to the last
pie must be spent on rural housing. But
it has become a practice in all the States
that the amount earmarked and paid by
the Central Government is diverted for
other programmes.

I realise that rural housing is a very
big problem. Government alons cannot
cope with it. 1 read the speech of the
Minister of Works and Housing which he
made before the conference at Madras.
There he had invited the cooperation and
help of the private sector. It is a very
good suggestion. [ know, the Government,
in the midst of all its liabilities, will not
be able to cope with the rural housing
problem and that they must enlist the
sympathy and co-operation of the private
sector as has been suggested by the Minis-
ter. This can be done not by alienating
the private sector because always the pri-
vate sector is dubbed as being against the
poor people.

But this problem cannot be solved
without their cooperation. The housing
problem itself may be treated as an indus-
try. If you ask merchants, philanthro-
pists, industralists and others to come for-
ward and build houses in various places,
I am sure, they will extend gll their co.
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operation and goodwill. This is a matter
which has to be consiaered. In fact, the
necessity of giving proper roofing and
proper shelter in the rural areas is an
absolute necessity and it is a social service
that must have priority over all other
services.

Now, 1 come to another aspect, that is,
the Directorate of Supplies and Disposals.
The Directorate of Supplies and Disposals,
from the beginning, is always under suspi-
cion and cloud.

SHRI RANGA : A den of corruption.

SHRI J. MOHAMED IMAM: This
Department can either save crores of
rupees through proper vigilance or can
sustain losses of crores of rupees. Of
late, many irregularities are coming to
light and the Government cannot sit quiet
without taking proper and adequate pre-
cautions to safeguard the money of the
Government. The public Accounts Com-
mittee has been doing very good work in
unearthing some of the irregularities. Only
a few irregularities have come out. I do
not know how many more will come out.
For example, take the road rollers deal.

SHRI RANGA : 1} crores.

SHRI J. MOHAMED IMAM : More
than that. I am not concerned with the
loss. But I am concerned with the pro-
cedures and methods adopted by them to
cheat the Government. They placed an
order for 1200 road rollers with a firm
which was not registered, which had no
capital, which had no bank guarantee and
which had no clearance certificate. They
blindly placed an order with that firm.
Can any reasonable man, businessman or
prudent man do it ? What is more, they

agreed to pay 90 per cent of the full
value......

SHRI SHASHIBHUSHAN BAJPAI
(Khargone) : The supplier is a member of
your party.

SHRI RANGA :
he is.

I do not know who

SHRI J. MOHAMED IMAM: He
does mot deserve to be a member of my
party. N
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SHRI SHASHIBHUSHAN BAJPAI :
Turn him out.
SHRI J. MOHAMED IMAM : 1 hope

you agree with him.

To pay 90 per cent of the full value
before inspection and simply on a certifi-
cate, is a thing which is unheard of and
which no businessman or private man will
do. And then, whatever road rollers were
delivered were defective. 1 know the pro-
cedure adopted. They simply show a
skeleton of the machine to be delivered and
on that some person certifies it, obviously,
on some inducement and, when it is deli-
vered, it is found it is only a skeleton and
there are so many parts missing. That is
the usual practice not only here but 1 know
of some personal instances. Here, the
samething happened. They placed an
order for 1200 road rollers. They delivered
about 500 to 600 road rollers and they were
all defective. They are all lying idle.
Still 500 more will have to come. That
man has to pay nearly Rs.2 crores. He
is not solvent enough to pay. Such a
deal we cannot presume and it raises a
presumption that there is something fishy
between the Directorate and the parties
concerned. In fact, there is a connivance
between the Government and the parties
concerned or between the D.G. S & D and
the parties concerned. It is easy to
swindle the Government to the extent of
crores of rupees.

Similarly, there are other methods.
Take, for example, the calling of tenders
for the selling of marine engine parts.
There was a wrong specification. It was
stated in the notice that these parts were
suited for petrol and not for diesel and,
on that basis, tenders were called for and
tenders were given. Suddenly, they found
that the parts were meant not for petrol
but for diesel. This created a lot of
confusion and, subsequently, there was a
loss of more than Rs. 2 lakhs.

Such things have happened. There is
no proper procedure for calling tenders ;
there is nd proper vigilance in checking
the quality of the material ; whatever
material is supplied, that is accepted and
afterwards they find that it is useless or is
pot useful for the purpose. This is how
the D GS & D works. Every year they
place orders to the extont of Rs. 400 to 500

APRIL 24, 1968

W.H &S.) 2748

crores. Unless proper action is taken by
the Government in cases where there is
material discrepancy, I think, that Depart-
ment will, in future also, go the same way
as they went last time.

Now I come to another aspect, namely,
hotels. The Government has become a
big hotelier. There are hotels like the
Ashoka Hotel, Jan Path Hotel, Ranjit
Hotel and so on. The Ashoka Hotel is
running at a nominal profit, but all the
other hotels—Jan Path Group and Lodi
Group—are running at a loss. Even then,
these hotels cannot be managed as efficient-
ly as the private omnes. and the clients
cannot get the same satisfaction which they
get in private hotels.

Then, I find that a good deal of money
is wasted on decorations and other unreces-
sary things which a private man will never
do. I find from the Report itself that the
Public Works Department is spending a
good deal of money on decorations of
various offices . ...

AN HON. MEMBER : They have
stopped it.

SHRI J. MOHAMED IMAM : I am
glad if they have stopped it. Even in the

Parliament House itself, I find that the
old photos are taken out and new ones are
put there. We want only the necessary
things and not the luxuries, these days.

I was told that there is a proposal to
transfer all these hotels from the Ministry
of Works, Housing and Supply to the
Ministry of Tourism. I do not know if it

is a fact. If it is so, it will be a wrong
procedure... ...
SHRI RANGA : They will charge

v ery much more.

SHRI J. MOHAMED IMAM : Not
only that they will charge very much more,
but also this. When they are transferred
to the new Ministry, there is a possibility
of the new Ministry not detecting what-
ever defects exist at this time and being
profited by them. Supposing, there are
some grave irregularities in the manage-
ment or the administration of these hotels ;
if the hotels are transferred to a new
Ministry, that new Ministry will be quite
strangs fo tho maniagsmont and it is quit
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possible that the management of the new
Ministry will not be as effective and as
vigilant as now. Changing the subject
from one Ministry to another is nota
sound policy and I think, this subject of
hotels must continue under the Ministry of
Works, Housing and Supply and they must
be held responsible for their proper main-
tenance and they must look to their proper
management.

I want to submit one more thing. It
is good that the Government have provided
all these hotels—Ashoka Hotel and so on.
But for whose benefit ? They are only for
those who can afford to pay very high
charges —Rs. 50 or 100 per day. What
arrapgment has been made for common
people who come from various parts of
the country to visit Delhi, for the
students whe come from various parts
of the country to visit Delhi ? 1 know,
many of our friends, ryots for example, are
anxious to see Delhi and they come here.
Can you expect them to stay in the Ashoka
Hotel paying Rs. 50 or 100 per day ? For
such common people, some arrangement
has to be made...(Interruptions) Hundreds
of middle class and low class people come
down to Delhi and they either invade on
the MPs or go to hotels where they cannot
get proper food. Therefore, for middle
class people and for low class people, some
accommodation has to be provided. Janata
hotels are necessary.

SHRI RANGA :
Rs. 30 a day.

They are charging

SHRI J. MOHAMED IMAM: Not

that kind of Janata Hotel.

You might be aware that every year
hundreds of students of Engineering Colleges
and Medical Colleges come to Delhi. They
have no proper accommodation to stay.
In fagt they write to us to give them
accommodation. One day I found that
nearly 50 students came and invaded my
house. So in such cases, for the sake of
students alone, it is better you build some
hotels where in they can stay and can get
good food at reasonable rates, in which
case you will be attracting, what 1 will call,
internal tourists. You are particular only
about tourists coming from abroad because
you want foreign exchange. I say tourists
from other States also come here to see
Péhi and to soe hpw the Goverament of
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India is working. For thém also you

‘must be making some arrangement.

SHRI D. N. TIWARY (Gopalganj) :
Mr. Chairman, Sir, I crave your indulgence
to give me the same time you have allowed
to the previous speaker.

MR. CHAIRMAN : Within the
limited time, the hon. Member must finish.

SHRID. N. TIWARY : Mr. Jaganath
Rao is a very able Minister but he has
got a very bad legacy—it is not his doing
but he has inherited it—as a result of the
misdeeds of the Depaftment over a very
long time and I would request him to exert
himself and sét matters right. I would
make it clear that whatever is said here
and there is not being hurled at him due to
any political motive, but really the things
are so bad in his Ministry that nobody can
defend them.

If T may say so, this Ministry of
Works, Housing & Supply is a story of
inefficiency, wastage and sloth. You may
be surprised by this description but if I am
allowed time, I am going to prove it by
giving instances for each of the three
charges.

Sir, this Ministry has to perform varied
functions not only in India but outside
also. With some aspects of this Ministry
the life of the people is very much inter-
linked or connected. If it is done in a
proper way, the face of India, at least in
housing and other matters, would have
changed considerably. 1 am sorry to say
that this function of the Ministry has not
been carried out in a very proper way. If
you ask ‘Cite an example of inefficiericy’, I
would just give this report itself as an
example of inefficienty. This annual report
itself is a burning example how the work
is done. This report gives an incomplete
picture and is loaded with superfluous and
evasive informatioa which will not help
any member in discussing the demands of
th e Ministry. Astounding arguments are
advanced to hide inefliciency.

Now I turn to some pages of this
Report to show you what information we
have been given. About the Supply
Missions, mention has been made at pages
129-131.  You find that all the information
given is what expenditure is incurred on
purchases by these missions e¢ither at
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London or at Washington, but,
we find any account ot expenses on esta-
blishment. What do we find is about the
amount of money spent on purchases. A
huge sum of money has been mentioned
but nowhere it is mentioned as to how
many persons are employed in the Supply
Missions, what money is spent on them,
whether the staff there is according to work
load or is far in excess of the requirements.
Again, a mention has been made on page
134. They say :

“A table showing the sanctioned
strength and actual strength in the De-
partment proper and the organizational
charts in respect of the D. G. S. & D,
1. S. M., London, I. S. M., Washington,
C. A.0,1.S. M, Washington, C.P.
& A. O., New Delhi and Director,
National Test House Calcutta/Bombay
as on 31.12.1967 are appended as
Annexures I to VIL.”

1 had a look at all these annexures,
Nowhere we find whether there is any
staff either in the offices here or in London
or Washington, the real thing, most expen-
ses have been withheld.

What we find is a hierarchy chart.
The Director is there, the Deputy Direc-
tor is there and so on. We do not know
how mabpy persons are in employment there,
how much amount is spent there, although
it is stated here that all the information
will be found in the Annexure. Let the
Minister look into this sort of report that
has been given to Members of Parliament
to discuss this Ministry.

Again in page 6, we find a summary
of the budget allotments. But this budget
allotment summary does not contain any
reference to the Supply Missions.

SHRI JAGANATH RAO : This is
relating to Works, Housing Ministry.

SHRI D. N. TIWARY : There is no
information anywhere in the Report about
that. Then again, in page 112 it is stated
like this :

‘In pursuance of the Central Bureau
of Investigation's programme to enlist
public cooperation, the Chief Engineer
held two meetings with contractors’ re-
presentatives in April and Decgmber,
1967,
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They want public cooperation and what
are they doing ? They are holding meeting
with the contractors. Is it the way to get
the public cooperation ? You don’t ask
the public to come to you. You hold
meetings with the contractors only. How
can you expect public cooperation if you
hold meeting with the contractors only ?
Then, again another information is given
to us in page 123. This is regarding reces-
sion. They say :

““As a measure of assistance to the
Industries in the present recession, the
Indenting Departments have been re-
quested to forecast their requirements
and to place indents expeditiously, so
that the idle capacity of the industry
can be utilised. Steps have also been
taken to expedite coverage of indents in
hand and payments of suppliers’ bills."”

We don’t know whether any step was
taken or not. We don’t know whether
circular letters were honoured or not. How
many such instances were there ? He
should have given us all the information
about the implementation of that. We are
concerned with that kind of information.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : It is inconvenient for them.

SHRID. N. TIWARY: I am not
speaking on party line. If so, I would have
spoken in another vein. Please do not
bring political or party line. We are here
to correct the defect and ask the Minister
to correct it. g

SHRI KANWAR LAL GUPTA: It
needs correction.

SHRI D. N. TIWARY : There is one
information given in page 4. This is the
table which shows the sanctioned and actual
streagth. What we find here in this is re-
garding employment in the Central Public
Works Department. The sanctioned stre-
ngth of Class I is 496 but the actual is 556.
Regarding Class II the sanctioned strength
is 1023 out the actual is 1303. You have
made an estimate as to how many people
you would require. After that you go on
increasing the strength. How is it? In
Grade I and II, you increase the staff.
What do you do in respect of Class 117
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The Central Public Works Department’s
sanctioned strength there was 10,264 but
the actual is 9,700. Again in Class IV, the
sanctioned strength is 5,452 and the actual
is 5,157. It means that the load of work on
the higher officers has been lightened and
the load of work on the lower category of
employees has been increased. This is not
a very happy picture to see.

Now I come to the Supply Missions in
foreign lands.

Recently, I had a chance to know about
the Supply Missions at London and Wash-
ington. I have one impression that the
staff is about 50 per cent in excess of what
the work load there actvally demands. I
had written a letter to the Prime Minister
also about this. There is less work; if
there is too much staff. No responsibility
can be fixed. The work is done very lazily.
Nobody feels responsible for doing the work
as there are three or four persons doing one
job. Nobody can be held responsible for
any particular lapse. Therefore, I would
submit that for God’s sake, let us save our
foreign exchange by reducing the surplus
persons working there. Almost every public
undertaking which is under construction
bas its own purchase oflicers there in Lon-
don. For instance, the Hindustan Steels,
the Heavy Electricals etc. and in fact every
public undertaking which is under construc-
tion has got its own officers there. They
purchase and despatch their material them-
selves. I do not know what for the Supply
Mission is there at London. The major
portion of the orders is placed from here
and the missions only act as got-betweens.
What strength of staff is required for this
go-between business is something which you
can very well visualise.

At Washington it is the same position.
When 1 was examining the Hindustan
Acronautics Ltd., I found that a particular
machinery had been wanted and the order
had been placed through the Supply
Mission, but a wrong item was supplied.
This was rejected by the HAL. Now, a
quarrel is going on about who is responsible
for the loss on this. We have held the
Supply Mission responsible, but this matter
is going on for three or four years and it
has not yet been decided. 1 would urge
the hon. Minister to give more attention
to the Supply Missions abroad because they
are wanting our money like aoything.
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Once I wrote to the Washington Mission
from New York saying that I wanted to
visit their office if they would allow me to

go there. But there was no reply at all ;
perhaps, it was incoavenient for them ...

SHRI S. M. KRISHNA (Mandya) :
They did not want him to visit.

SHRI D. N. TIWARY : Probably they
thought it inconvenient that a Member of
Parliament should visit their office. After
all, we were not examining anything. That
was not within our sphere. But I wanted
to visit and see how things were going on.

From abroad, I shall now come home.
The performance of the CPWD is very
hopeless. No amount of complaint from
us or anybody else is setting it right. Before
the buildings are ready for being handed
over for occupation, cracks and fissures
occur. What sort of people are engaged
and what kind of check is exercised on
these ? Even in regard to repair works,
we find that even the bungalows of Mem-
bers of Parliament or flats except those of
higher officials, Ministers and members of
the Housing Committee, gre not properly
taken care of; except theSe, no other house
is properly taken care of. I-do not know
what my hon. friend’s experience is in this.
But at least my experience is this. At
least in the case of the categories that I
have mentioned, they have some sense of
fear and attend to them, but whenever
others complain about anything, nobody
hears at all.

SHRI N. S. SHARMA (Domariaganj) :
Even Shri Jaganatha Rao does not hear.

SHRI D. N. TIWARY : Even Shri
Jaganatha Rao cannot do anything. I spoke
about this one day to the secretary to the
Ministry. He himself was worried and he
said that Government were trying to set
matters aright. But as 1 have previously
said, this is a legacy of very long standing,
and it cannot be set right in a year or so.
The bad name of this Ministry is due more
to the CPWD than to the other things.

Regarding the departmental employees
for construction and repair, what they do
is very funny. I have very intimate know-
ledge of this. When they take up some
departmental work and even repair work to
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some bungalows, they save the materials;
they do not use cement etc. properly in
the bungalow and flats and they do not do
the work properly. They seem to be in
touch with the higher bosses or the imme-
diate bosses, and they just while away their
time and materials and they go scot-free.

Why do the contractors do bad work ?
Because they have to give shares in the
profit. This business of perceatages, which
you .might have heard of, is killing both
work and workmanship. 1 am not going
to dilate on who takes bribe and who does
not. But kindly look into this aspect of
the matter. Ask any M.P., whether of the
Congress or Opposition. He will tell the
Minister how they ate being treated.

There is a horticultural department
attached. What is the business of this
department nobody knows. Are the
gardens in Delhi in good condition ?

SHRI N.S. SHARMA : Badly neg-
lected.
SHRI D. N. TIWARY : We have got

some flower be,dsq& our houses. What is
done to keep them .in good order ? Every
bunglow, every house, has been allotted a
certain quantity of manure. What hap-
pens ? Itis not supplied. Even of the
pittance that is supposed to be allotted,
only one fourth is actually given. What
becomes of the other portion ? I do not
know.

A mali is given to some bungalows.
What is he doing ? He does not work pro-
perly. If I tel this to him, he will say
‘Please report’.

SHRI N. S. SHARMA : Knowing
full well that nothing will be done,

SHRI D. N. TIWARY : I wjll say,
please give that money to dwellers and
they will keep the garden in good condi-
tion.

So the state of affairs of the. horticul-
tural department, the P.W.D. and repair
department should be looked into as first
priority. Sir, you have rung the bell. I
am not touching the points mentioned by
the previous speaker and the point about
the Supply Missions which I made will not
be made by others. Although I have to
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put more points but I would finish with
the request that some more attention should
be devoted to repair works, to original
buildings, to the horticultural department
and the affairs of Supply Missions should
ba looked into.

st Uo o fawmdt (Fd«am) !
Tarafa AdieT, % ¥ qg S FFAIEl
T AAWE F FAEF AW F g
T & | § qelt PRy w1 oA mEtea
FwrAgaTE fFw@ @ ¥ wE @
feafar, forg Y oy AoAT TR &, N
AT L 1 47 AT A q1 q@
FEET e FArAT 8, Whe 99 w7 -
#iz 3@ ¥ o wead g fafaw §
MR AT T v 2, fF 9w o<
S AT &) qT & 1 9gEl, g AR
A FoEmE F 7RI FWAT WA
@& oY fr 233 a1, 60 e Ty #
7 A€ 21 AR AFA JA § THA,
Ifew ooy 9% Fuw 3w, 95 FIIX
HHA 9 KATAY 97 AT | 5@ T®
¥ fagy g qel & W AT QEE
TR T, 5 W Faw 50 wEd
NN THEAT FV g7 89 L T4 § 1 T
THR Y 116 FAT T I AFA T9W
¥ fa¥ wrw & e d/E gY, 9] A9
T § | § 7 wEke § Mg W,
I THY Y F qaqrsl ¥ v O
AT FT GHET a7 TP §, @A
REFMI @ N g wEEwAa
ST HOA AT A AW HE K AFA
T F fad Y Do e FT A
& 39 ¥ Y g7 gue R arfr T ¥
SUIRT AFF 97 TF HIX AETH T qG@«QT
FTHT 8 TF ST & a& |

F A0t 7T W cwE @ W
oM s R E P F HOY qIW #F
gaTfes 1 w1e, 71 g SAfNT gfw
s WA & fd dmx Wy 9,



st X2
AT gamlamd & 9 a= &
7RI A 45 AR GHF aure e
7 45,000 F FAL N G g X AFH
§ ifs 1939 ¥ 98w FAIT T I | W
73 feafs W AT @Y @R ¥ wFE
TR @ A ¥4 aF dg wAEy AN
AT B T FI I, T WYAA ATHA
IR

g ZgE o 39 fF 1 1@ 26 g9
AFE TR M AN 1 AT W F
fe ga#r g9 & fau demee Of @
o1 agr 9, Ar@m @ g Faw A A
Y o warar feerrE feand am @ R
w19 ag W 3 FF S G g ww
A R o A W@ fer oar
W} 39 F w2 N I EE wEH
WIS W 27 i T fe @ § 1 gR
39 419 B FgA & T W WO ATE FT
feag Mg g & wy ST o
mREE R r g Fom g &
a1 § | g afgaml & 0 qwT &y
™ g W afeEdl A W owwEl &
waEHe @ mar § T & g A
afed ar1ag wER AT A R W
Ffag A ¥ fr foaw ¥ oF s B frew
gar & AR SaF gEk Wi 1 N wee
% S CARHE AT § 1 g% qg N
aar T § 5 S it o uF quT TrkeeY
o Teeed At fr AR W e
7% fora frat ) qamT Roar W &,
Iam faen 3y § 1 o faforen weqam
¥orF ar @ froy qg # Ragadw
¥ a7 mawr qar a7 5 W TAN ¥
fog agt @ g sdETh ftfmde X
¥X & oy 1 37 w09 A N qrwew &
W I Raawfemaar g fF =g
a7 R g AR g A Nt w1 whw
¢ o g@ AR ) afefede g w7
fagr AT WX AR wEEw s oA
RN Fagmr ey ot aw

VAISAKEA 4, 1899 (S4K4)

0%

TF § T aafevas Y fgd 1 R
AR IEAN AT A ¢ & a9 ¥ F7
quTg REe %5 Mfgw ¥ @ aw@ ¥
gl gu § WISE NE &F gAredE
e gL AT ag AF T
AN I WAT N TF W AW AR
AR fog a%g § g 78 NT a7g FT &)
7€ 9t I A ¥ 7T W H9 AR q77
FL S A AT gE 3 @ oar
Iu & fag =g wifasw w7 3, o ¥
¥ faw 39 wREew w19 forw w< § Afe
Wamad 9N oy F faew
TAR A Y w1ty 9xEe Wi S Al
AT AT oA Afew T T T )

HIT T WAAT TG AFA qqN H
T FIAT § Fg0 ITHT QARAT FA &7
Y FT7 25T {1 9 3@ F AT FIAT T9AT
2 fr qotfa oo & fag v mfewe
&1 v fear rar &1 feaeY ot sTeR-
A o & ST T gOd oh g, o
3T uwreiiE Afe o A a8, oare-
#z #1 AN wrAfan off wr om0
form #t #r wEiew IEd § veoe AW AW
F 1 i 1 FE SFw weE g i
¥+ feaidie 3 a1 ¢ 9 9% oo
¥T Y ot & | AT A wiE A ¥ g
I A AT T wwAT F

arrd g ar fv et ot ¥
for Wy g wenfe gefwT et ¥
oy fr ww gad 5 oW ¥
Fraet W T THESAT T A9T e
ST FTEAT T E, ST H IT AT Ay
DE 1T A W I F Al
wrar § 6 o g7 A W @ geen
Y 7 fear g1 1 Afaferw Ju § W
T TAFT QAT W feqr wwr )

WEH A% TA AT AT WY qerr
TEAT AW AT N ) Tere wx fear
arer § | gheieT grow afe el W
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[t To e fammd]
geafer ot a9t wOA g # ] fam
qEE F AT UF A AGRA F
fadar ¥ TI9 9 A9 ATEHE F fIar
wafs JEwT TARHE FEW I A1 &§F
agfar| Hqg g Fgar § 5 AW
fam %1 ww waede faar § afew
R QIR & fag ¥ e 1 fear
mTgarag W @ uw A & Ak
oo sarde feaifafafad § SR g
far g W At gy ¥ AR =R
IAFT TAREE FT fear &

" UF a6 a1 W9 59 aW| ¥ wEEi
FT gAEHE 0 A § IR @d T
St fra qfeanie § ¥ s AR R §,
It g T faadt & o feErd
Y & garar § fr dvast arfearie aF w
T T4 faex €1

wF EEy feazdir g @
@ E | 9 Iq 9% 9 QI TABE A
foar ome 1€ g & A A R,
F1E Freae & fE T A )

Afet A a1a § 71 T § | e
¥ fraT wiae ATy 999 FT @I R
gt fear a1 o 3 A § fw A
7z adi duy § fF saar e 9w ¥g
ot Ay | & srean § &5 ol o FT
qiw, @1F a1 I@ FEE | 9% W
5% 3 fF 9% WX SN gaqS WA
Fag ol ar A | wR A R A W
firrar aga fear s @ 31 WX F@RP
agl & o< feran age frar srar @ Q@Y
@ 79T a8 & fF amr St s
feqrédic ¥ O a9 WAT §. IEH G
geraw Fan § ar fat F1 I A AT
IuY SEFT FFOAT agN FIAT 3 HiE
ra qF F A a8 WEER 9§ Ad
arr & 1 5@ TR we fadw s &)
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gt aF TRT WfHw FT g g,
faamdr <Y 3 qara § fF agt AwER 9@
afus § o ot T FHITD §, @AY
F AT § Sy g et W W@y g
TF IR THE I § g F qrage A
e W 78 feuRde 1 T 3¢ @
TAT G ALY FT A0AT | FTH WA
R QY mar g & qEar =Ea g
T T8 TRT Y TG FA T WATE AG
fFarsmwrg? Hag ot sigar § &
S ARET 3@ UfT F agA T I F
foreree &Y o% faes FRarg A AT |
Tl ST F wead fegwma @ W@ §
sk goF wEE ¥ far wer & AfeR
IaF AT g A &Y 9@ &1 Az Awd
F 5 WY oA wr av ) fgw aw
Tq WATAT 9T I qg¥ g3 o799 g
ForaT AT 97 | &Y @ g F1IIAT
a1 & g a1 R 5@ R FaTs g
oo aF 1 Fiard gE @ q@ ogW
TqIYH &Y qRAT | |

ogi % | 9 g 1 A WL
#1 geaeg §, a8 a@ o ¥ fadr gk
T8 & 1 ot gy affaa &1 AR @&
wd an uw Mifaar [WH A ASAAA
¥ qars €Y | sw AW A 1965 F wwA
friie 3 & ot A WO w7 91 g
faeprficgt aC FWE WY FA AT R
o9 SAAETY & q19 A F AT A9
I oW F ot e w® aaa Fa
i arag N aT A g N wga
N feariegy of S99 Fagaar FT Q@
7% &, ST wATe & s w1 faan
2 7 s ATy STy e S R
t @ A9 aard £ AW @ AR A9
o e § ey mg @ @ sy @
FAFTEA M ETFA ST @ § | 7
g Y aard fF frad Q@ wwex € fore
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F faams Hfaw oy frg § ok o
Far AT fFar g P ey @ A
QAT ANew g ©H & Afe wweT
FIE FIW TE IoIAT 2 |

AT g9 gew & qFaeT 7 1962-
63 & oY gFTI & faor § SAFT 7T WA
qF Jg9 Al F O E | Ggr A @9
W A IEH IF FIow T v ARG
@ mg mw s AY Y #
afer & qgr =gar § fF wmed fewrd-
e 3N ATE, Nagidga@aeA A
Bl EE CECRIR L e S
¥ 9 aF i fga @y § o9 gt
o & 9z T@ Afv W a9 T o
T e ¥z al aR R 9, A W
TG T 979 AT AET FT 57 3 7 A9
g W Fag 5 w@ ww @ afwa
TG FIA FT IAT IFT FT R § |

g & gqwd fawrm F aR § g9
FgA1 wrgaT g1 fogd @ @A) &
FAT A FT AE I AGHEA ¥ g
AT AT | A IGAT AT A TG A
»fqw § fr @@ feaddie & g sfamfal
F ooy feed F a1 O G @i @l
& AR ¥ How YT ¥ IR ATAES AT
qgare 173 A9 A E AT
dFst oat % & fm w1 e

fmtw, waw qar g sEe W
IgReat (st gwaT Tag) Ao S
et Sifafes 39 w1 R Afew & smar
& ? a0 71w Qfafes @ @

g e & ame § 7

it o w@o faedt : &Y 7+ wPam
N A R foard Afew gR @
&Afa TEs 939 JTH aE 0
T |

VAISAKHA 4, 1890 (SAKA)
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“Your letter dated such and such is
hereby acknowledged... ... »

T IR 9AT QT W e 39
&1 N oA ) AT zmmd AR
¥ agr o1 f Seog Y ¥ 3w F v A
F Igad w1 g w1 & qar o
arad & A1 W Ty I § oS

=Y gwa™ fag : S @ T T |
afefes NE ¥7 qa8 g Far §
srow foar & ok a9 ax wgmm A fo
T A

SHRI N. S. SHARMA : Even if

letters are written to the Minister, he does
not reply to them. That is the attitude.

1 Wo Wo faumdt : & zw fyfar
Sfew F N HOFT AT qIHET FAT
argar g1 A SAF AR & owd
gFEy ¥ 37 § 99w sfowa a5 F14
Q@ &1 I A lar &1 ey
1 99 § ST FIYST 1962-63 F 6.40
FAT o FX STFT THIHT MIEYE 4.30
F0g famer ot 5 67.19 wirea daar @
1964-65 ¥ IFY gEaree HAAET 8.69 FAT
oY SafF TFIAS AMITYE 4.40 FAT 9T
ot fF 50.62 sfaee dar & 1

T avg Mfaw ¥ g9 & 3 27 qv-
e Y wmEr FW A GAT &0 F aeqr
AT § T 14T FE AT FF 57 gar #Y
T Hafeet = gfewmssr frar o | o
T 99 R FIW A TE T 907 § @
Tg w1 wsae fyes w1 ¥ fear smar
¥ e Y SATEr 46T 99 <9 § W
Tq qg AIH FY AT 9€AT & 1 qar
A 8 & F9 e afeerd g
@ § F 3@ aw s dSfew w
EHT fFaT S| g AERY W
a1 HT S FEY A0fEC fF A ¥ av g
AMA & gro-ae TG TR
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[;ﬁ o w0 faremed ]
15.00 hrs.

1963 # gve 3 a8 frura fear @r
fe wfs ¥ wfis gord sifee feeal
¥ aTEe AN A AfRT T i e
¥ qga ww wifew feeelt & amET @1 Mg
g1 W wERT Y g AR W Xy
AT Ffgn

T afefas & Y & W &
R & @ fafrey 7 1960-61 ¥ ¥
frta frr a) AfgRqadfe @
fearddz ¥ wq q% a @ F1% i G
& W g e £ o fafd ¥
Y ax wrar g, @ Saw @
fer ¥ 78 fawr oman @) qRe wfew
%26 qege W @A mifew § 8
Tede oA &1 ard oy A oy wmar @
# gt wRIc™ ¥ 48 3w wew =g
i RN FAFIRAT
F weea A ) Rl g, Sw T g
frar | 99 9 = 9 1 famw w A
& fag wad st Tifgg 9 sfaa
T W @ AR | gag |

st 7w @t (PRER) : ety
AR AR AR IS
T & e w ag wwEs e @ e
¥ fet A wEE A sl oK
TOEN ® WO U A AR A
wfrt & arew @, wifs o wwowl
Afrdl Y ot gEefEal ¥ S gt
frmrclt T ¥ WA W TR TR A
@ TR T N W
F I o< e § W vy € nge
urg % ™ ¥ few g@ o) s
aaar ® fwaT &, SaaT Tw-TST F ofy
i forer wr; W o GTEAT €W g
@ & W A A s wdgwen
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w1 fawer g mEddE W) S g3 &
T, TRg [E

ATy A W @ ey
o1 faurr < ag s 3B § fF oA
g gt = e feedafal #
frama,

IT6 axg € amg AT 18 T N
T A 99X 19, IS g9, I W
ST ¥ g T AT WK FEEE
g 7 W6 &7 A wh) @ 9w ¢,
for¥f o5 o, grafem ge award fafd)
g

aurafy AR, WX gR OF HeT
zrey fear o, fra¥ & e waTew WY
ATl N A Ay @, A A
sRew Tz @ AT @ o e
7g WAy WX W A s § fear
% @ worw ¥ 2 fead fo,
FARa) wR A-wafaEa @ Ay
N i ¥ A gE ) v F
Tl B ATWET F&, a7 AR
o gue A F T ST g
WX AT ATH AFT IAqS, ¥ 757 AgRT
N F @ g & AW J@ v -
am § dar fF fgy A9 A s
HAF RGAT X Fr AT | § 99 T4 q&A
Fafiar | o & 3g a@r a1 =gan
gfr @t W wIw ATA AW AL
&, I I FU A A, WL T g
g gifae g g, & IEFT qAT [T Y
frorft wifgm ag o v adr Wl sz
yeow wifim &, & w0 e fw
s firlt TR iR weee sifisae &
fewras 7 31 98 TR @ A auAr
gy, AfFT F3 T T 3 N gD
i, wifF ag FAST 1 New@r &

va § Atz W, gefar dx
gem S ¥ NI wgw fF F @
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TN TG AME, W @ F agd-
X1ET FT HTT AT T 9% A FAF
e FIT S |

Ty § Ty SeTew A W
¥ Ay v, oft I et F aof &1

ot 57 waT § ag forew fFar maT §
P fafreee aer fafga #1 oam 33 &1
R qrg qrt Tl Y A g 14 W
1968 ¥ fag &, formd 22 wws, 1967
W 30 fazdt &1 garen far mar 2 oWk
FgH FITC MY WS FT q@@ far @
& @ afy wgem, W dfar fF 22
gars, 1967 =1 I3 TA ;IAAT H
T A ATy A9 14 7T 1968 Y
3T & At 7Y ¥ a1 97 IR ER A
qfeardt &1 fow qeeg ¥ qrea fag
faet &, ST TF €0 Wro e ¥ faar
wa §, Fora 1 FTE forad § WK 99§
9o g A dAT @A @ g

zg foile & 49 5 qv Fong o dFaee

we A e fy wf ¢ 13,583, Afew
TR A9 §9 Afefasr F <6 F7 AT
&3, at 73 feTe 22,583 At &1 Qe
FA Y 7T @M% F qRE F A
st s e d T Tiag T
oraar 7 g1 & 1 o RAE qeq Fawmy
g i 7€ @, 9ud T axg Ay i €1
TR FT A TAET 437 g1 8, Afea
firz off A Tafadt FY gRed FA A
% 7 & | 98 T AAAT WK OFIE-
fagaar g &

I 10 qT o Fo TP To &
warfyes s 17 7 frd e mE g -
1965-66 ¥ 45 22 H(re €7, 1966-67 ¥
42.65 AT €97 WX 1967-68 § 54.88
s qie ¥ & og v ¥ &
gy fedi § ag 33 w5 e

VAISAKHA 4 1890 (SAK4)

WA.&S.) 066
'ﬂo%ﬂoéfoﬁﬁm ® s 3'
Ry @ fwEk ¥
¥ o7 ¥ ¥ s fogrd W B ¥
S ¥ ¥ 39T TR 7 MIgHT
FX ST AR fafai § wrr g W
TF 29 ayT AIgE §

@ e a1 AN @
R T K A OF AR ¥ T
TESE T FAT O fae @A & 1 9w,
£7, dtgr vk gawr g gEna s
TR AT Y T o awar § o w0
"3 R ag 7 & it d@r am
m*ﬁﬂ‘ﬁ%ﬁ'&ihggmﬁ
qar 9 § A wEe § a1 aEd
7R AT W 5T I ¥ IR T A
75 ¢ fr A o= 39w A § A
gorg oft g€ & | 9z ST awdla TAm
Y Fav FT |

Wt AEIeg oA oy § Ay aany
ANFF fr aa feadizd ol Aam
& w7 frel, AT ar fefase afc
e a9 ¥ O QI g & 31 a6
¥ Tewerw ag § fF Mt 1 fegee
afefrda agg 7 & R

e §qq 17T sg mr g &
gefe AT FwE AW T 0w
i ¥ foag faam wam o) vt 44
qTe T4 ¥ A ¥ AT AT a0 ]
oft v wl & @ § w77 740 R Ty
A A I & =R W § o
wreT g fF faer swmore ashew 8
aag ¥ fra 59 T N g &
sk W< et fafeem ar w1 dawr
foru waT, B9 O gA fewd o W o
e o1, T TG W GF A T 4T, 75
fraT g guT ar o) I aT fea @d
otar 47 AR TEE W 3@ 9 fra
s g 1w, Foft 7EET § aX fRw
vt fegw &X, oY 9g 90 <9 wow e
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[ s% == T=i]
w faa =R e & AW g e
w1 guT | v § g & A ax FeT
T 71 fRY 13 o) gw F frfooe
¥ g, formd Nz firr mam
foii & §r 3233 qx fomr § f5
wzTg ¥ 31 fewway, 1967 a% S g7
¥ 1,70,954 TTEATE g g& § SR I
qFTT 44963 § 1@ A 1,25,991 gfae
fgrasht aF=T & 9 &)
fO 3 17 qxfoeyr o 2 f6
feeett # fre™ o= T ¥ faw 1176 w&w
T AT | AT I GAFT 4T 2N FF 31
fegra, 1967 a% faw feeelt ¥ 59353
T ag9 gl 5 fmw ¥ @
fafredt 97 a0l A warw @Tw aF oA
ETT G T qET
15.10 hrs.
[Mr. Deputy-Speaker in the Chair]
ITEAN AT, W WG WO &,
N fafred 2 o qavorg woTE |

MR. DEPUTY-SPEAKER : I have
listened already to what you said.

it Sm w2 awt : 25 A 32 g9 T
W F g fefiom ¥ wefafream
R Ed g R, 9 fF 1072 ww TR
MAAATFAXE 1T a9 W

TR & @ 1 ey —wreT ww

T AN FT OF q WEEEAE
e §, %3 adifede, g ww i,
=, fawifn Framvad, gqd e
g # 0% SR T T FAT AT
g T FE N UM W AN T wwE-
GATH! T TG AT T TF  qoETAT F
Wi & @i s aeng wa o

FTRNHIGR T g oy
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AT FY i qiiNaTe &7 OF o
0 T gEfE S F A o fed,
arfs foad @ra draer gf 8,3 @
A T A WA TERw paw ) #
AT SRATE B owa ¥ wER W
qogeT @ a9 ¥ fhadl uedew WISE
e gi o) fradt & F wqanfaw
gf? Ty aQ g Foqar ST
I | G FHAIET 7 6 § 59
woarag ¥ faen® S EATHIG A AR
GLygeafm Tva- 9§ W
HTR QT FT TAT T SATE |

13 77g TEX AT F qTE Y A T
FrgEed B wh aw ®Y A TR
AT W A A I
forag &1 g &, swfe fafres wwea
A DT A ¥ WAE TN
saRT AT WY &1 & g famr e
firt F1 ot et § am A frerlt §10

wa g @ & ag ot wEr wEw
2 fF =it g T FT AR qrfeEn-
¥ ¥ @g wats N A% AN E
F ¥ T T WS FE A FF @ AW
gafa R G 1 I AR A wWOH 5 ag
fafreet §, aeal ot fafred & #1%
wF T &, ¥ qg TN & AR E,
AN WIS I F AT 1g@
frd & w3 5 9y WO SRR WY
Lol

Jureqer wERT, 9« # A fag Qv
do 1 wew F TWE AWH g
famr war g1 g oF aga aw
whed § | wfag AT, 70 1, N T
1 oY fr 18205 wHAAT a1 Nt TW WY
& A /T 1 A ifed, IR
TRy fed swd......

MR, DEPUTY-SPEAKER : Please re-
SUme your seat. I asked the officer at the
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Table to give me some information about
what happened when I was not here. You
should not blame them. This is not fair.
I have to organise the debate. Only 1
hour and 45 minutes are left ; that is all.
T.will not be able to give more than 10
minutes each to this side. You have taken
9} minutes and you should finish in half a
minute.

TR wrawt: Fad @ ar
e amfag AT, do 1, T oA Yt fF
18295 Q=< 1€ Y Tq X 7 AT
IR 326w F uF fafewn i gd
419X 726 T F AALT TH A€ FWER
A qTIT AT | gAY q9 fafeeT @ foEt
FIT Tq 747 TF FAT T & T
M, g7 uF wr¥T & W fomEr
T qrae CeRfEEr &, oW S| F
fadr 12 gore wq¥ 7w ) % A @y
oF e g, faad Trelv wrae-arEas
fra & 1 wa S FAT WRE g, 99
e § Wt 3@ DT FT AR @ AT
AT 971, AfHT TET TET AT | Tq@F TR
fre @ qEavfm i ag at F A W%
grar, AfFT R & Pt AT & & wET
Fear g fF 5@ Ay N o FE a9
FR @ N qEHT g9 F AT @
el

Iareaet ARIET, it framagd, Tge
T wifee, feg @Ryt A wifse,
Ne-FrH #q1 FoT AT W Ao Fo LA
Fig ¥ ot qrecy s i §
N JAR A F a” uAe Ag fEa
mar, WY fs 6 wWEr ¥ Jw 15 WEr
wa S G w e i @
qar feaT T, ST6) RN 6, W
qar T faen, wemede g w v oaf
g Sraog ¥ @A 4 T W
&1 3FaT g, Y fR oo Y fed &Y

aaer & e amar a1 1w Ay el
T AT GeeE fordee &, a1 Wik #§
e 2, 39 N qERwE F aHY

anfed
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@ % 1 F0T wr T ok Afiwr
N § agqe s@TE, AT W@
WY W AgE T s Ew § ) W e
FraamPAEN g st ar o
g AR Suwr fraat § sfesags
femmar s @ &1
¥ wt AT & qur ar fr fean o
AR 8 4 8, afFT ag oo e
T aar &% | FaAr g 22026 wwe
T TR feedht § wETR AT 2 WK
ITH! FHG 25 FAY 90 I WA WA
# 7 g 1 5@ AT § ¥ 31 A, 1967
aw fas 3271 uFe ot <3 g5 8, 59

#Yy faw 1500 ghs o< FEA ¥ E

TR oA WY R g 219w T
N AT Y Fag @ AR
TS &R 9T R agw @ § A
e SFAX I omr 1 F /T
T § T ga el ®1 i 9 i

I AEIRE, TF 5 YTHER
FTATIOR & GHAT T & I F7 q09
% fefadtsitam firar w@r & 1 99 ¥ qar
AFT T ATEAT qRAfT &< F 99
) st &Y foefior o ar &0 & =rgar
fF =@ %Y w=REd 1 9 Jifg. .

st WaY §® g 99w AW
qanEd |
ot S ey At AT 9w A

M ¥ AT F ANw ded ¥ wheawd
#Y qTH WIGT F ) IO e ¥ qr_F
ot fdld g€ &, SEd we} Wl
A7 R & dto Ao T A T THo
Y g¥ ¥ QY faefeai o §, frad oF &
qETEETT 3w fRar @ AR gE A ow-
T frr & fF &9 & amY o
T Rl A Y oY 1 SR ag www
a1 5 g ¥ Svex Wed s F A% &,
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- > P (Patna) : I beg to move :
iy wRiry weT 2
b i’ T e t That the Demand under the Head

& wi wa @ oo ofvew W e
T grwrrrd & orrf anfied W oY A
W AT § qoGE @ . IT W PRA
gt ¥ wew fow wrr wfs a0 SE)
R T WS ¢ TF | T wvew & wWRT
' ¥% TF A 9R §, TF e e
T <1 G W

T & Do Ao THo o & FHfaw
§8 WO S TRAT § 1 TW ATEN $ AR
¥ fafew feie, srafaas R wit
7 sfees uaTeew Rl & fREw
% Ty §, S Oy W e dR W
AT fF e dlo THo ¥lo A Fgd A7T
e g

TEA T QT o v «H wFEAN
& garear F3av § 6 1 whedl @) S
Y A F TN a7 T THRL T
¥ w0E oty 1 a8 SiEET TE e,
Sqq iz, Mo Sfto THo o, FHA-
a9 "rHew, @ qro Tage o-zT WY
o3 AT A iw W afE g1 g A
TIRX AT T qF W AT F fod o
wETSH T fowT AT AP L

O qarae § qg FEAT qgEr g
fir feeet, fovre, ok, W & el
AR N o § gfaat @ fera #
St FEAT 3, TEAL @ P & (A9 7G
g a9 17 T AT I ol AR
¥ wteg W gfe fea aia

MR. DEPUTY-SPEAKER Hon.
‘Members, may now move the Cut Motiens
to Demands far Granis relating to the
Ministry of Works, Housing and Supply,
swbject to their beign otherwize advaimsi-
ble.

Miaistry of Work3, Housing and Supply be
reduced to Re. 1.

[Fature to provide residential accom-
modation to employees (2)]

That the Demand under the Head
Public Works be reduced to Re. 1.

[Large scaic out ef turn allotmest of
quarters (19)]

That the Demand under the Head
Public Works be reduced to Re. 1.

[Pailure to place various Central asd
aviation electrical works of the C.P.W.D.
in the same station onder one Superintend-
ing Engineer (Elec.) (20)]
. That the Denwnd wunder the Head
Public Works be reduced to Re. 1.

[Failure to execute departmentally all
minor origimal works ia the C. P. W. D.
Q1)

_ That the Demand under the Head
Public Works be reduced to Re. I.

[Failure to place various Cenlral and
Aviation works of the C. P. W. D. in the
same station under one Superintending
Engineer (22)]

That  the Demand under the Head
Public Works be reduced to Re. 1.

{Failure to place various Central and
Aviation works of the C. P. W. D. in the
same station under one Executive Esgineer
(23)]

That the Demaad under the Head
Public Works be reduced to Re. 1.

[Failare to dectare the list of work-
charged and regular staff cligible for can-
firmation as permanant againgt thousands
of permanent posts lying vacant in C. P.
W.D (24)]

_ That the Demand under the Head
Public Works be reduced to Re. 1.

[Failure to place various Cemtrai asd
aviation electrical works of C. P. W. D. in
the same station under oné FExecutive
Engineer (Elec.) (25).

That the Demand under the Head
Public Works be reduced to Re. 1.

[Faflure te -altocate afl Governittént
<ivil works wnd buildings to the C.BEW.D.
(26))
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“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to pay arrears of imcrement to
C. P. W. D. staff at Pasighet sirficld (32)]

“That the Demand under the Head
Public Works be reduced by Rs. 160.””

[Need to sopply correct Providest Fund
wecounts to the C. P. W. D, staff at Pasi-
ghat airfield (33)]

“That the Demand under thé Head
Public Works be reduced by Rs. 100.”

[Need to Pay wages to C.P. W. D.
staff at Pasighat according to foll calender
menth (34)}

*“fhat the Demand under the Head
Public Works be reduced by Rs. 100.”

[Failure to prepare seniority lists of
various workcharged staff of C. P. W. D.
of Delhi Zones by the Zonal Officers
[&2))]

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to provide recreation room to
C. P. W.D. workers at Mall Road En-
gquiry Oftice of ‘A’ Divisios (36)]

“That the Demand wnder the Fead
Publie Works be reduced by Rs. 100.”

[Need to take out Carzon Road area
Enquiry offices of C. P. W. D. from ‘M
Division and piace them under ‘K’ Division
@n

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to abolish independent M. & T.
Sub-Division, Calcutta of C. P. W. D. and
me the it with Calcutta Aviatien Electrical
Division (38)] .

“That the Demand under the Head
Public Works be reduced by Rs. 580.”

[Need to utilise vacamt office accom-
modation in Vidyut Bhaven near Shankar
Market, New Delhi by C. P. W. D. (39)]

“That the Domend wador the Houd
Public Works be reduced by Rs. 100.”

[Need to shift offices of Superintend-
ing Engineer, Delhi Central Block, €ircte
1IL and Executive Engineers, Electrical
Construction Divisions of C. P. W. D. to
Vidyut Bhavan, near Shanker Market, New
Dehhi (40)]

“That the Derfland under the Mead
Public Works be reduced by Ks. 1§0.”
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[Need to shift offices of Execwwive
Engineers, Electrical Division VI and 1X

of C. P. W. D. to lodraprastha Bhavan,
New Delhi (41)]
“That the Demand under the Head

Public Works bs reduced by Rs. 100.”

{Illegal allotment by C. P. W. D, of
Goversment land in Vithalbhai Patel
House to shopkeepers and permission for
unauthorised construction (42)]

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[tnordinate delay in giveng No Demand
Certificates by Directorate of Estates to
employees who vacate quarters (43)]

“That the Demand umder the Head
Public Works be reduced by Rs. 100.”

[Need to supply Provident Fuad
account of lift staff of Electrical Division
No. IX of C. P. W. D. for the year ending
March 1967 and get it transferred from
Electrical Construction Division (44)]

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to pay House rent allowance to
workers  of C. P. W. D. at Aurangabad
under Poona Central Division with effect
from 1.7.1965 (45)].

“That the Demand umder the Head
Public Works be reduced by Rs. 100.”

[Nezd to provide aiternate empleymom
to workers of Patna Electrical Djvision of
C.P. W. D. served with retrenchmont
notices or declared surplus (46)]

“That the Demend whder the Mead
Public Works be reduced by Rs. 100.”

[Need to provide aiterrate employmmeat
to work assistants of Calcutta Zore of
C. P. W. D. declared surplus. ‘©47)]

“That the Demaad under the¢ Head
Publc Works be reduced by Rs. 100"

[Disctimination betwwen regalar. and
workcharged staff of C. P. W. D. of F
division employed at Vigyan Bhawed in
payment of honorarium for work darfug
UNCTAD conference. (48)]

“That the Demand under the Head
Peblic Works be reduced by Rs. 100.”

[Need to transfer certain air conditicn-
‘ing works from Zore 11 of C.P.W.D. which
fall within the jurisdiction of Delhi Ad-
miitistration Zone. (49)].
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“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to transfer maintenance of lawns
and gardens of Central Government Hostel
at Nizam Palace Calcutta to C.P.W.D. (50)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.‘"

[Continuous employment of the same
caretakers in the ‘F’ Division of C.P.W.,D.
for more than five years. (51)].

“That the Demand under the Head
Pubiic Works be reduced by Rs. 100.”
" [Need to confirm workers declared eligi-
ble to be permanent in Electrical Division
No. IX of C. P. W. D. (52)]. )

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to pay increment together with
the arrears of the same to the workers of
Electrical Division No. 1X of C. P. W. D.
(53)]. N

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to reserved the C. P. W. D. Fire
Service quarters at Netaji Nagar for the
Fire Service staff of the Department (54)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Irregularities and corruption in ap-
pointments and promotion and execution
of works in the Calcutta Aviation Electri-
cal Division of C. P. W. D. (55)].

“That the Demand umder the Head
Public Works be reduced by Rs. 100.”

[Need to sanction uniforms to such
workers of President’s Estate Division of
C.P. W.D. who come. in contact with
V. 1. Ps. (56)). ’

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to transfer 2/N Sub-Division of
North Division of Directorate of Horticul-
ture of C. P. W. D. to Central Division
(57)).

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to transfer I/C Sub-Division of
Central Division of Directoratc of Horti-
culture of C. P. W. D. to North Division.
(58)1.

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

APRIL 24; (968

W &) ot

[Need to place all works at Indore,
Jubbalpur, Bhopal and near-by places ander
the same zone of C. P. W. D. (59)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Failure to take custody of all service
books of workcharged staff of I,-II and
Delhi Administration zones of C. P. W. D.
by the zonal office. (60)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Failure to complete verification of
service upto 31.12.1967 of all workcharged
staff of I, Il and Delhi Administration
Zones of C.P. W.D. by zonal office.
(61)].

“That . the Dcmand under the Head
Public Works be reduced by Rs. 100.”

[Need to attach Ajmer Central Division
of C. P. W. D. to the Faridabad Central
circle. (62)].

“That the Demand under the Head

Public Works be reduced by Rs. 100.”

[Need to attach Allahabad Central
Division of C.P. W.D. to the Agra
Central Circle. (63)].

“That the Demand under the Head

-Public Works be reduced by Rs. 100.”

[Need to shift the headquarters of Agra
Central Circle of C. P. W. D. to Lucknow.
(64)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to shift the headquarters of
Electrieal Division No. VII New Delhi of
C. P. W. D. to Lucknow. (65)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to abolish separate food zone of
C. P. W. D. (66)].

“That the Demand under the Head
Public Works be reduced by Rs. 100"

[Need to confirm Fireman (Regular) of
‘C’ Division C. P. W. D. declared eligible
to be permanent. (67)).

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to shift the headquarters of
Labour Officer, Jurisdiction VII of
C. P. W. D. to Gauhati and attach him to
Assam Central Circle. (68)].
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“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to shift one of the Electrical
Circle of C.P.W.D. in Patna and Calcutta
to Gauhati. (69)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to place Patna Aviation and
Dhanbad Central Divisions of C. P. W. D,
under the same circle. (70)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to transfer all electrical works
of C. P. W. D. in Assam, Manipur and
Tripura to Gauhati Electrical Division.
).

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to place Horticulture works of
Delhi Administration Circles No. I and 11
and 4/N Sub-Division of Directorate of
Horticulture of C.P. W.D. under the
same Division. (72)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to abolish the Artificer allowance
for the workcharged staff in C. P. W. D.
(73)1.

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to refund wrongful deductions
made from the pay of certain workers of
K. G. M. and ‘D’ Divisions of C. P. W. D.
while granting them higher scale of pay in
services Division. (74)).

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Employment of large numbsr of muster
roll staff continuously by ‘B’ Division of
C. P. W. D. for maintenance of gazetted
officers bunglows. (75)1.

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Creation of unrecognised posts of Assis-
tant Operators (Ref.) and Assistant Opera-
tors (Evap.) by splitting the post of Assis-
tant Operator (E. and M.) in the Air-
Conditioning Divisions of C. P. W. D. in
Delhi. (76)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Large scale employment of sewerman
on muster rol] jo various PDivisions of
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Delhi Central Circle No. t of C. P. W. D.
). '

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to fix the pay of electricians in
the President’s Estats Division of C.P.W.D;
on grant of higher scale of pay. (78)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Employment of large number of casual
labour (muster roll staff) continuously by
the C. P. W. D. for maintenance of M.Ps.”
residence. (79)].

“That the Demand under the Head
Public Works be reduced to Re. 1.”

[Failure to adopt uniform policy re-
garding allotment of quarters to P. and T.
staff in'Delhi from general pool of Direc-
torate of Estates. (114)].

“That the Demand under the Head
Public Works be reduced to Re. 1.”

[Favouritism shown by giving quarters
from general pool of Directorate of Estate
to staff of certain Government departments
who have their own buildings and execute
their works themselves. (115)].

“That the Demand under the Head
Public Works be reduced by Rs. 100.”

[Need to construct quarters fdr‘ the
C. P. W. D. staff outside Delhi. (116)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to provide cycle-shed to worken‘
of C. P. W. D, at Vigyan Bhavan. (117)].

“Thai the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to provide cycle-shed for workers
of C. P. W. D, at Sarojini Nagar Enquiry
Office. (118)].

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to shift offices of Delhi Adminis-
tration Divisions I, II, III, 1V, V and Delhi
Administration Electrical Division No, I of
C. P. W. D. to Vikas Bhawan. (119)].

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to transfer to the C. P. W. D,
the maintenance and annual repairs of Rajl

Bhawan. (120)],
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“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to transfer to C. P. W. D. the
maintanance and annual repairs “of Posts
and Telegraphs buildings at Parliament
Street (121)].

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to prepare seniority lists of var-
ious units of workcharged staff of C.P.W.D.
of Patna Central Electrical Circle. (122)].

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to attach Manipur and Agartala
sub-divisions of Calcutta Electrical Divi-
sion of C. P. W. D. to Gauhati Electrical
Division for purposes of seniority of work-
charged staff. (123)].

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”
" [Need to prepare seniority list of work-
charged staff of C.P. W. D. of Madras
Central Circle. (124)].

“That the demand under the head Pub-
!ic Works be reduced by Rs. 100.”

[Need to treat Nagpur Central Circle
of C.P. W.D. as one unit for the pur-
poses of seniority of workcharged staff.
(125)1.

“That the demand under the head Pub-
hc Works be reduced by Rs. 100.”

[Need to prepare seniority lists of
various units of workcharged staff of
C.P. W. D. of Nagpur Central Circle.
(126)).

“ That the demand under the head
Public Works be reduced by Rs. 100.*

. [Need to treat Bombay Central Circle
of C. P. W. D. as one unit for seniority of
workcharged staff. (127)].

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Incorrect calculation of overtime wages
under Factories Act for workers of Mecha-
nical and Workshop Division of C.P.W.D.
(128)].

““That the demand under the head Pub-
jic Works be reduced by Rs. 100.”

[Need to condone break in service for
the period from 16.7.58 of the weorkers of
F. Division C. P. W. D., who wers {rans-
ferred from Ajmer Central Division. (129)).
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“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to register Transport Section of
the Mechanical and Workshop Division of
the C. P. W. D. under the Motor Trans-
port Workers Act. (130)].

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to construct second phase of
C.P. W. D. Enquiry Offices at Netaji
Nagar, Motibagh, Nanakpur, Kidwai-
nagar, etc. in New Delhi. (131)].

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to transfer out of Food Zone of
C. P. W. D. Divisions which are not con-
cerned with Food storage works. (132)].

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to absorb Work Assistants
(Elic.) of Sikkim of C. P. W. D. served
with retrenchment notices as LDC’s. (133))

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Noed to implement transfer rule re-
garding Sectional Officers in the Central
Division of Directorate of Horticulture,
C. P. W, D, (134)].

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to trausfer maintanance of lawns
of all bungalows of M. P. Pool to 5/N sub-
division of North Division, Directorate of
Horticulture, C. P. W. D. (135)].

““That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to pay ennual increments to all
workers of sub-divisions 111 and IV of Elec-
trical Division VI of C. P. W. D. (136)],

“That the demand under the head Pub-
lic Wozks be reduced by Rs. 100.”

[Need to declare Assistant Directors of
Horticulture of C. P. W, D,, as Disbursing
Officers of pay. (137)].

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

{Need to declare all Assistant Engineers
of C. P. W. D. as disbursing officers of pay
of regular staff working uader Sectional
Officers and Caretakers. (138)].

“That the demand yader the head Pub-
lic Worke be reduced by Rs. 100,
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[Need to create permanent posts of
Malis in C. P. W. D. with effect from 1-4-65
to 1-4-66, and 1-4:67. (139)]
. “That the demand under the head Pub-
li¢ Works be reduced by Rs. 100.”

[Need to create permanent posts of
Linemen (other than Elec.) in C. P. W. D.
with affect from 1.4. 64, 1.4.65, 1.4.66 and
1.4.67. (140)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to create more permanent posts
of Electricians in C. P. W. D. with effect
from 1.4.65, 1.4.66 and 1.4.67. (141)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to create more permanent posts
of Assistant Plumbers in C. P. W. D. with
effect from 1.4.65, 1.4.66 and 1.4.67 (142)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to create permanent posts of-
Mechanics (A. C. & R.) in C. P. W. D.
with effect from 1.4.65, 1.4.66 and 1.4.67
(143)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

-[Need tq create permaneat posts of
Senior Mechanics (A.C.'& R.) in C.P.W.D.
with effect from 1.4.65, 1.4.6¢ and 1.4.67.
(144)}

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need tp create permanent posts of
Work Assistants (Workcharged) in C.P.W.D,
with effect from 1.4.65, 1.4.66 and 1.4.67
(145)]

“That the demand under the head Pub-
lic Warks be reduced by Rs. 100.”

[Need for proper categorisation of
Malis and Chowkidars (on work charged
staff) of Directorate of Horticulture of
G. P. W. D. who were Forest Guards.
(146)]

“That the demand under the head Pup-
lic Works be reduced by Rs. 100.”

[Need to give aption to Chowkidars (on
work charged staff) of Directorate of Horti-
cultyre who are in employment ‘prior to

1958, ta be transferred to the resulnx esta-
blishment. (147)]

“* That the demand under the head Pub.

Jic Works be reduced:by Rs. 100." ~
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[Need for transfer of Work Assmtants

to the regular establishinent, now on de:

putation in the P & T Department. (148)]

“That the demand under the hzad- Pub-
lic Works be reduced by Rs. 100.”

[Need for the Executive Engineers of
Delhi Administration Divisions I, I and
1V of C. P. W. D, to hold regular moathly
meetings with the recognised Unions tq
settle the grievancgs of the workers,
(149)]

“That the demand uander the head Pube
lic Works be reduced by Rs. 100.”

[Need to grant weekly off to Chowkis
dars in Delhi Administration Electrical
Division No. II of €. P. W. D. (150)]

“That the demand under the head Pub-.
lic Works be reduced by Rs. 100.”

[Need to treat Rajkot Ceatral Division’
of C. P. W. D, as one unit for purposes of
seniority of workcharged staff (151))

“That the demand under the head Pub-’
lic Works be reduced by Rs: 100.”

[Need to prepare seniority lists of var-
ious units of workcharged staff of C.R.W.D.
of Nagpur Central Electrical Circle. (152)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to treat sections of Air Condi-
tioning Division No. II of C. P.W.D. as.
exceptional units for purposes of senio-
rity of workcharged staff. (153)]

“That the demand under the head Pub-’
lic Works be reduced by Rs. 160 !

[Need to get Provident Fund accounts'
upto March, 1963 of workcharged staff of
C. P. W. D. transferred from A. G. C.'R.’
and A. G. C. W. & M. (154)]

“That the demand under the head Pub-
lic Warks be reduced by Rs. 100.”

[Need to give cheque-drawing powers:
to Assistant Engineers in sugh Divisiens
of C. P. W. D. whers sub-Divisional
Qfficers are situated in Gities different from
the Divisional Office. (155)]

“That the demand upder the head Pub-
lic Works be reduced by Rs. 100.”

{Failure ta declare parmasent sweepers

(regular) or spwermen (regular) of C.PW.D..
eligible for confirmation dyring 1he last 1én

_years. [156)]

“That the demand under the head Pubv '
Jic Works be redpcsd by Rs. 109,
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[Need to prepare seniority lists of work-
charged staff of C. P. W.D. of Assam
Central Circle. (157)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to prepare seniority lists of var-
ious units of workcharged staff of C.P.W.D.
of Calcutta Central Circle No. III (158)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to prepare seniority lists of var-
ious units of workcharged staff of C.P.W.D.
of Calcutta Central Circle No. I11. (159)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to prepare seniority lists of var-
ious units of workcharged staff of C.P.W.D.
of Calcutta Central Electrical Circle. (160)]

“That the demand vuder the head Pub-
lic Works be reduced by Rs. 100.”

[Need to prepare seniority lists of var-
ious units of workcharged staff of C.P.W.D.
of Calcutta Central No. I1.(161)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Need to treat Patna Central Electrical
Circle of C.P.W.D. as one unit for pur-
poses of retrenchment and seniority of work-
charged staff. (162)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100

[Illegal orders of eviction from quar-
ters of workcharged staff of Allahabad
Central Division of C.P.W.D. at Paat
Nagar Aerodrume (163)]

“That the demand under the head Pub-
lic Works be reduced by Rs. 100.”

[Irregular roversion of Fiiters of Ajmer
Central Division of C.P.W.D. to the post
of Beldars. (164)]

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Failure to terminate the contract of
clothes in Hotel Janpath. (167)]

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100,

[Need to take over management regard.
ing wuhia' of clothes in Hotel Janpath.
{1681

APRIL 24, 1968

WH.&S.)

SHRI N. S. SHARMA (Domariaganj) :
I beg to move :

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Failure to realise huge arrears of house
rent which were outstanding against the
ex-Congress Ministers and Members of
Parliament. (178)]

“That the demand under the head
Ministry of Works, Housing and Supply
be reduced by Rs. 100.”

[Allotting of bungalows to persons not
entitled to them. (179)]

“That the demand under the head
Ministry of Works, Housing and Supply be
be reduced by Rs. 100.”’

[Failure to supply scale furniture to
Members of Parliament. (180)]

“That the demnnd under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Failure to supply new furniture even
when allotted to Members of Parliament.
(181)]

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Failure to make any provision for
supply of furniture in types I to IV quar-
ters. (182)]

“That the demand under the head
Ministry of Works, Housing and Supply
be reduced by Rs. 100.”

[Failure to provide ceiling fan in type
1 quarters. (183)]

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.""

[Failure to provide second fans in types
II and III quarters (184)]

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Failure to provide sufficient number of
malies to look after the lawns facing types
I to IV quarters. (185)].

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Failure to provide sufficient number of
fpalies to Jpok after bungalows, (186)]
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“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Failure to provide sufficient staff in
C.P.W.D. enquiry offices. (187)]

“That the demand under the head
Ministry of Works, Housing and Supply
be reduced by Rs. 100.”

[Failure to allot quarters to Govern-
ment servants strictly according to turn
basis (188)].

SHRI K. LAKKAPPA (Tumkur): 1
‘beg to mov:

“That the demand wunder the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.

[Need for immediate allottment of
quarters to low-paid employees (189)].

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Need to abolish the out-of-turn allott-
ment of quarters on all grounds (190)].

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Need to annual the rule regarding
allottment of Governmemt residential
accommodation to employess having their
own houses in Delhi/New Delhi within a
radius of 10 kms. (191)].

“That the demand under the head
Ministry of Works, Housing aud Supply
be reduced by Rs. 100.”

[Need to provide suitable and adequate
amenities in Government colonies for com-

fortable and safe life of Government
employees (192)].
“That the demand under the ' head

Ministry of Works, Housing and Supply
be reduced by Rs. 100.”

[Need to raise and provide fencing
over them of glass pieces on the walls of
Government single storeyed quarters in
Dev Nagar and Raja Bazar to provide
security and to prevent recurring thefts
in those areas (193)).

“That the demand under the head
Ministry of Works, Housing and Supply
be reduced by Rs. 100.”

[Extravag: on
Jawahar Jyoti (194)].

mai of
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SHRI RAMAVATAR SHASTRI : I beg
to move :—

“That the demand under the head
Ministry of Works, Housing and Supply
be reduced by Rs. 100.”

[Need to curtail extravagance on costly
and ostentations schemes for Samadhi
buildings of late Prime Ministers (195)].

“That the demand under the head
Ministry of Works, Housing and Supply
be reduced by Rs. 100.”

[Need for providing big Samaj Sadans
halls and rent free or with a nominal rent
rooms to accommodate marriage parties
and for other social ceremonies in Govern-
ment colonies (196)].

“That the demand under the
Ministry of Works,
be reduced by Rs. 100.

[Need for expeditious implementation
of National Capital Region Scheme (197)].

“That the demand under the head
Ministry of Works, Housing and Supply
be reduced by Rs, 100.”

[Need for providing developed land
to low and middle income group employees
for construction of their own houses (198)].

“That the demand under the head
Ministry “of Works, Housing and Supply be
reduced by Rs. 100.”

[Need to amend the allottment rules
to fix priority date for allottment of. -
Government residence at a particular place -
according to onme's service at that very
station and not from date of entry in the
Central Goveroment Service (199)].

“That” the demand under the head
Ministry- of Works, Housing and Supply be
reduced by Rs. 100.”

[Need to recognise the C.P.W.D.
Enquiry Offices to ensure economy and
efficiency (200)].

“That the demand under the head
Ministry of Works, Housing and Supply
be reduced by Rs. 100.”

[Provision of two fans ip types 1I and
III quarters and power points therein
(201)].

“That the demand under the head
Ministry of Works, Housing apd Supply
be reduced by Rs. 100.”

[Need to lay down rational principies
for determining the requirement for office
accommodation and electrical and air-
conditioning and cooling facilities (202)].

head
Housing and Supply
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“That the demand under -the head
Ministry of Works, Housing and Supply be
reduced by Rs. 101)

" [Need for greater vigilance in the
construction of new buildings as to check
aoccpta.nce of substandard buildings from
the coatractors (203)).

“That the demand uader the head
Ministry of Woxks, Housing and Supply
be reduced by Rs. 100.”

{Need.for greater austerity in provtdmg
facilities to Ministers and high eofficials in
office rooms and residences (204)].

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Need to abelish wasteful expenditure
on decoration schemés for public buildings
€205)].

“That the demand umdér the head
‘Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Need for providing horticultutre staff in
the Government vcolonies of low paid
employees to look after the Yawns atd to
help in raising of kitchen gardens by the
residents (206)].

“That the demand under the head
“Ministry of Works, Housing and Supply be
‘redyced by Rs. 1

[Need to change the existing defective
drainage system in the quarters of Netaji
“Nagar and Moti Bagh 11. (207)].

“Ihat the demand under the .head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Need to amiend tht rules regarding
sHotment of Govertment residential
accommodation to Governsiént employees
“in Delhi and New Dethi so that (i) the
Jow-paid employees gat quartérs within a
_radius of 5 Kms. Trém ‘their offices, i)
~ officials who refuse to mccept the qharters
~6f their own ‘catégory in preference to
quarters of lower category should be re-
 quired to pay four times the market rent
- of that quarter (208)].

“That the demand undér the head
< Ministry of Works, Housing and Supply be
“'tiduced by Rs: 100.”

[Need for utilising the 1and attached to -

Minister’s /Highi - ofitials - resfdentes “by
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constructing thereon the gquarters for low-
paid employees (209)]. - .

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

{Need for amendinent of rates regarit:
ing allotment of duarters so as to define
the eligibility of an employee to a parti-
cular type of quarter according to number
of family members and according to salary
(210)].

SHRI A.-SREEDHARAN {(Badagera) :
T beg to move :—

“That the demand. under the head
Ministry of Works, Housing und Supply be
reduced by Rs. 100.”

[Need to expedite fixing of a second
fan in aH the type 1I and III quarters ia
Dev Nagar, Kidwai Nagar, Nauroji Nagar
and Moti Bagh I and IL. (211)).

“That the demand under the head
Ministry of Works, Housing and Supply be
reduced by Rs. 100.”

[Need to give special pay or honora-
rium to persons on deputation from the
P& Tto C.P.W.D. for the maintenance
and upkeep of the automatic voting system
in Parliament House. (212)).

SHRI RAMAVATAR SHASTRI : 1
beg to move :

That the demand under the head
Mifistty of Works, Housing ann Supply
de reduced to Re. 1/.

[Failure to check corruption
officials (232)).

That the demand under the head
Minisiry of Works, Housing and Supply be
reduced to Re. 1/.

among

[Failure to check arbitrariness favouri-

tism, nepotism on the part of officials
(233)).
That the demand under the head

'Pubhc Works be reduced by Rs. 100.

{Failure to rtpair quarters aHotted to
employees of lower categories (234)).

That the demand wunder the héad
Public Works be reduced by Rs. 100.

[Fabure to make housiig arraspéients
for all the employees {235)]. .

That ¢he demand whder the head
Public Works be reduced by Rs. 100;
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_ [Need.to change the policy of giving
priority to officers in the allottment of
houses (236)).

~ That the demand under the
Public Works be reduced by Rs. 100.

[Need for better fans and light points
in the Government quarters (237)].

That the demand under the
Public Works be reduced by Rs. 160.

{Failure to regularisc the services of
casual labourers (238)).

That the demand under the
Public Works be reduced by Rs. 100.

{Failure to ¢heck srisus¢ of money and
wastage ih C.P.W.D. (239)].

That the demand uonder the head
Public: Works be reducetl by Rs. 100.

[Failure to reduce the expénses incurred
on bungalows of the Ministers and the
officers (240)).

That the demand under the head
Stationery and Printing be reduced by
Rs. 100.

[Failute to check wastage of money
ia printing of stationery (241)].

That the demand under
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Stationery and Printing be reduced by
Rs. 100.

[Need for more facilities to press
‘employees (242)].

That the demand under the head
Supplies and Disposals be reduced by
Rs. 100.

[Failure to check corruption in the
supply missions abroad (243)]

That the demand under the head
Suppli and Disposals be reduced by
Rs. 100.

[Failure to theck pilferage and wast-
age in connection with supply and disposal
‘of stores (244)].

“That the demand under the head
Delhi Capital Outlay be reduced by
“Rs. 100.

[Need to instal basins in th¢ diming
rooms of quarters of Members of Parlia-
ment (245)].

That the demand under the head Delhi
Capital Outlay be reduced by Rs. 100.

[Ne#d to comstruct wguarters for the
oupital pmployees (246)].
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That the demand under the head Delhi
Capital Outlay on Public Works be reduc-
ed by Rs. 100.

[Need to improve
Ashoka Hotel (247)].

That the demand under the head Capi-
tal Outlay on Public Works be reduced by
Rs. 100.

|Need to check the misuse of rooms
in Ashoka Hote! (248)].

That the demand ueder the head
Capital Outlay on Public Works be redueed
by Rs. 100.

[Need for a scheme for recovery of
rent for Government residential and office
accommodation (249)).
~ That the demand under the head
Capital Outlay on Public Works be reduced
by Rs. 100.

[Failure to make arrangement for
providing accommodation to working girls
in Delhi (250)}.

That the demand wuander the head
Capital Qutlay on Public Works be reduced
by Rs. 100.

{Failure of the rural housing schemes
(2511,

That the demand under the Head
Capital Qutlay on Pablic Works be reduced
by Rs. 100.

[Paiture of middle income group Mous-
fnng schemtes (252)}.-

That the demand under the héad
Capital Outlay on Public Works be reduced
by Rs. 100.

|Failure to construct houses for back-
ward classes (253)].

That the demand under the head
Capital Outlay on Public Works be reduced

the working of

"by Rs. 100.

[Need for housing schemes for indus-
trial fabourers (254)).

That the demand under the head

"Capital Outlay on Public Works be reduced

by Rs. 100.
[Failure of low-income group houstng
schemes (255)].

That the demand under the head
Capital Outlay on Public Wotks be teduced
by Rs. 100.

[Failure to comstruct quarters £or
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Central Government Employees in Patna.
(256)1.

That the demand under the head

Capital Outlay on Public Works be reduced
by Rs. 100.

[Need to stop opening offices in Govt.
hotels. (257)).

That the demand under the head
Capital Outlay on Public Works be reduced
by Rs. 100.

[Need to shift offices located in Ashoka
Hotel and to make use of accommodation
for tourists. (258)].

MR. DEPUTY-SPEAKER : The cut
motions are also now before the House.

SHRI KAMALANATHAN (Krishna-
giri) : If there is any Ministry which is
like the fifth wheel of a coach and which
can be abolished forthwith, by saving a lot
of tax-payers’ money, it is this Ministry of
Works Housing and Supply. 1 am not
saying this at the envy of the hon. Minis-
ters, but 1 have rcasons for my remark.

This Ministry deals with matters which
are absolutely State subjects. Every State
has its own Public Works Department.
Perhaps it is the oldest portfolio, and du-
ring the years gone-by, when the machinery
of Government was not heavily loaded, the
P. W. D. was one of the major portfolios
in the affairs of the State. Why then
should the Central Government have a
separate Ministry for Works ? Why should
they indulge in duplicating something
which is already done by the States them-
selves. This is not only duplication but also
imitation and overlapping of functions.

Let me illustrate this by a small exam-
ple. In the States they have their own
Guest Houses in all important places.
But the Central Government, perhaps not
satisfied with the same, have their own
Rest Houses and call them as Circuit
Houses. Is this not a waste of money ?
Can they not give the money to the States
and ask them to get additional space
constructed, if necessary ? Is it not waste-
ful imitation and duplication ?

The Centre may ask what it will do
regar ding some projects of national impor-
tance. Why can the Centre not give the
relevant sum to the States and ask them to
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execute them ? I am afraid, there is no
argument to retain this Ministry.

If any one peruses the record of this
Ministry, nobody will admire it but he will
only be annoyed on knowing about its
inefficiency and powerless nature. Take,
for example, the progress made in village
housing projects scheme. I cannot use the
word ‘progress’ in this context. Like de-
escalation, really we have to use the word
‘de-progress” for what has been done in
this field. The funds utilised for the village
housing projects scheme during the Second
Plan were to the extent of only 37°6 per
cent, during the Third Plan, they were
utilised to the extent of only 34.7 per cent.
One is appelled to know about the physical
targets reached : during the Second Plan
the percentage of physical performance was
5.4 per cent and during the Third Plan it
was only 20.1 per cent.

While the whole world was moving, this
was the only Ministry which was stationary.
During the Second Plan, the number of
villages where the scheme was to be imple-
mented was 5,000 Do you know the
number of villages where the scheme had
to be implemented during the Third Plan ?
It was the same, namely, 5,000. This
shows that this Ministry is not only lacking
in efficiency but also in cleverness. While
the other Ministries were indulging in
statistical jugglery, these people could not
do even that ?

There is a programme to provide house
sites for landless agricultural workers in
the villages. Although this programme
was introduced five years ago, do you know
the progress made in this field ? It is
astounding ! 1 think, no other Ministry
can compete with this Ministry in this.
The result is ‘zero’. Really it is amusing
and also annoying. The Centre cannot
blame the States in this regard, because
the Union Territories have not taken up
this scheme seriously.

Everybody is aware that, in our coun-
try, 83 per cent of the population live in
villages. Moreover, the landless scheduled
castes and scheduled tribes play a domi-
nant role in the affairs of agriculture and
food production. In fact, they are the
backbone of our country. But this Govern-
ment has not done anything substantial to
provide house sites and housing colonies
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to the scheduled castes and scheduled
tribes. Nobody is aware of the subsidy
paid for housing of those toiling, down-
trodden, depressed people. If the Govern-
ment had done some publicity, much
benefit could have been reaped.

I like to mention about another dist-
ressing, fact. The Ford Foundation has
given a grant of 200,000 dollars for rural
housing scheme. Out of these 200,000
dollars, this Government has utilised only
80,000 dollars. Even after a lapse of four
years, Government have built only 56
demonstration houses. It seems that 34
houses are still under construction. What
is the reason for this non-utilisation ? Are
the Government not serious in implemen-
ting it ? Really people like to know from
the Government.

One of the acute problems which has
been escaping and evading solution is slum
clearance. The big cities in India are no
more beautiful and attractive cities but
they are becoming bigger slums. People
seeking employment come to cities from
the rural areas and settle down here. In
the platforms they seek shelter. Soon they
crzate their own slums wherever a vacant
site is available. Living in slums is oot
only unheal thy and unhygienic but it also
demoralised the human being.

In the South we are using palm leaves
for roofing which can easily catch fire. Un-
fortunate fire accidents which shocked the
whole city and country and which occurred
a number of times in the city of Madras
must be an eye-opener so far as the prob-
lem of slum clearance is concerned. Our
Government of Tamilnad has acted prom-
ptly in constructing fire-proof houses for
the victims. But our resources are meagre
though our ambition is very big. The
Central Government must generously come
to the aid of the State Government for
executing this praise-worthy project of
providing sanitary and fire-proof houses to
the slum-dwellers. The famous scientist-
cum-industrialist of Coimbatore, Shri G. D.
Naidu, has offered to construct low cost
houses in cities like Madras, Delhi, etc.
The Central Government can make use of
this offer which can make a break-through.

The repolrt speaks of making a deep
dent into the arrears of rent. But the fact
remains to be the same, namely, that the
prpears to date which have to be collected
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on the Ist December, 1967 is Rs. 133.73
lakhs. Government Departments must be
active and not be lethargic in their duties
and particularly, in collecting the amounts
due to Government. Even in the Moghul
period, the golden rule of ‘Be lenient at
the time of the assessment but be strict at
the time of collection’ was followed. The
independent Government must be an im-
provement on the Moghul administration
but the Congress administration seems to
be nothing but mal-administration. The
Government has not only failed in collec-
ting the arrears but also did not pay the
amounts due to the Corporation of Madras.

AN HON MEMBER : When are they
going to pay, Sir ?

SHRI KAMALANATHAN : Thus they
prove that they are not only bad lenders
but also bad debtors.

I would like to draw attention of the
hon. Minister to another disparity. The
wiremen working in the automatic voting
system in the Parliament House have got
the scale of Rs. 110-155 whereas the coun-
terpart in the All India Radio gets Rs. 130-
280 scale. Why such glaring disparity in the
same Government ? will the hon. Minister
consider the removal of this disparity ?

AN HON. MEMBER : He must do
something. ’

SHRI KAMALANATHAN : Let me
once again sum up my plea—this Ministry
is like the -appendix in the human body,
this can be removed without any harm to
the people or to the country.

ot TATEAT et (92T) ¢ S9rSAy
wavey, & fratw, wrare sk giv Ao
& Y g9 7T §, 3T 1 fAAT FQ &
foq &g gaT § | 4 aga A wTAmA
Iy fFY & e IR ¥ AT W+ Ay
Foagaa v s A Ag AR ¥ AW
SR IT a1l F gA AP FT P
Ll

= faafey ¥ oF I & M7 J f3-
A F ARAT § B A ow  wemlmw
grifes Nfer s N F qiggife ¥
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[t rmTEET W)
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Y WA 1 A} fRamar a1 @ 9T
Ig %31 740 91 fF wigg %g I wW@W
g ¥ awd § gafay W gwad & ar
Fagiag A& N sy Gifgy afFw
JYISTE UGRE, WA § AT g0 H.
7g wET gt ¥

The PUC has called for probe into
contract awarded for Ashoka Hotel.
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¥ 6000w ski e ot waeh &
ool & ) 97 ¥ 97 qweRT w9
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W& fag 3 qgy W s adl

VAISAKHA 4, 1890 (SA4KA)
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I @ fueay §f Afefedw
T A T I EdT AR
e 3 § 1 ag A alw 7 W
W@, e A ar e T g ?

Y FHATY q9T YeA ¥ FW FA
I 9 g o g &, doed g
2, TATESe i § AR R @ W
T & faaTs T IoTy & Y q@i
R i gha a ¥ wifew @
Tt & 1 7 Qe & YA A Qe
frar o7 @ & arfe awa &7 g W
drer o W e frmr s qT-
Fifaar ¥ AU 9 AR g1 § aifs
Tei gt & S A E T RS A
Eam Iwagdd § T W%
A AERT FT AW CF, A WL &
AR #Y a<E AT € | e &
F ¥ 50 ¥ X TG AS AT

s & &g T e F FHIidl & g
AETET Y HET F AT AAE ) FET
FEr N ag frevd & oA ww
Tl & fAe wETe A sgEed W
o T Wik g w1 @ F
# Qo oA # fwear @A {19
Ffe e A g W omeE ¥ fag
gar A & AT AW I F foaw
1§ sqaeqr A8 FW | IR WG W
F Zqa<d ¥ 19 @0 § | WO A
1100, 1200 ¥ fau gasrms frar & afeT
A A FRTEQ AFE F § AR
I ¥ faq AT @A I smaer i aF
TR A E | e ¥ FEwREA w7
10,10 %X 15,15 M« ¥ arsfefar s
TEE FTH 9T AT TEAT & HT T F 8-8
T aF g8 ¥TA [ aEA 1 ™ ¥ fag
¥ FrE YT MAEEw war A faar
ST &1 97 ¥ fag # oww e} waw
F FoETT A ALY qAAT THY ? fafre
& & qiehgm gt & ot 3w
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[=fr T et}
afr R g H w oo ¥ fag
AFH T AMA AT ST § 7 5@ a@ W
TIEAT T FT TEW § A =7 §dE
W )

o a8 3 g o gk 8000 F
saiaT §2w qgafie § grmel &) §A
LOEl CUE IR G G B R L
faxr & Yoy & gy waenmar qar
800 ¥-fau FerT fear mar § e
0% § fagy a1t o g0 7 @A IIA
AT IR Mg T AT § OR
oY garegraE s § R § @
frar ot fF g7 i & fag Rrad wiw
a9 ¥ fead wwer Ty @ i am
U = ¥ g feafa &) dfew s R
T T A I qE) R Ak N9 gw
FTEA-FY A FX 29 qrw F fAw &
TR 9 G I FT.9Q7 f2qt I |

Egral ¥ w1 O ¥ g A
T § 1 R F g A AT Y
AT QR davd § few we W
Wi R wafadi & fr ot &
frgoms Yar wx @ &7 fead www
Ty gk fFaY  mwrr O dEmE
qEIE 7 9 66-67 I fimA @ Y
foe g d w=r a1 fs 65000 wigy §
wg frtg Atar ® @ SO & &
67-68 =¥ .feiie # & fr wgY g
xfoar g% frer s fe fFa Tiat & w9
¥ 7% wFw. g SfF gE A fred
| AR, AT RT s Wy @
o g o fear ar fasr se@ W
Fug fem fv mA g a8 WHRAEE
W R PEATATIA W g 0
Vo amive & @ ¥ qEw
T1gar g 5 50 oF a1 ¥ W9 AqT Wi
W R Y 7R O § T A gwes
Fﬁﬁ'@ﬁm'--
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SHRI SHIVAJI RAO S. DESHMUKH
(PARBHANI) : Can such things is g0 on
record ? He has said : @& qT« WT¥
T% Br, Is that parliamentary ?

MR DEPUTY-SPEAKER : It mreans
‘fast sleeping’. But that is not unparlia-
mentary.

5 T e ¢ WIE Wi
ag frdY § wieg gErEw 2

SHRI N. S. SHARMA: ¥¥
also means Y WTe HFaAT 2, Is that alo

parliamentary ?
st ofw gew aved : fagre ¥
WTT WiFAT 0F T

&t TrReATT ey o ¥ et
o 7 ¥ § 1 wi-oet O el DR
& it og agY A

& woft wgiza ¥ FgAT Aear § @
e Hew § Fi N A ¥ et
§ agg Mw-ww S @rog) WO
T TAHE ) AT @T 2 4Y § ATy
Aee & W AT ¥ FEHRT 1 AW A
7 2% feam 1 99 F) SSW AT WA
21 %9 &7 ¥ AW FR A g WA
& FrwEAY g aFar & | -

L& WA qEE : FIE A G ?

ot TRTERATT STeN ¢ S STHARaT
qY, & g St N

& oy ¥ frdew w31, S § Fe
@R F afer ¥ wges o 59 N Afy
g Nafadl wR 93-98 wefwi N
WAL, WA T T TR T{ T&
QAT FTH FIAT 1G0T § a7 F€ 0
et ¥ Y ga www T
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o e w ey 709 | R @ W
firan i &Y g e &W A @)
™ & it wrfeed § 99 ¥ sa ifw-
I @A 91fgd, I A ¥ 5@ F W
TR 9 & AT HR T G IS |
TAF A F AR { gD A
g X o w7 F aE S
AT g =miEd

@ afv qrw e (srona) ¢

IIETH AGRT, 3T A WA F AR TR
AR digmiger g
W fafw ®or #4121 W gw W
¥ ot wiirdaey § ag aurs ¥ arx § Fife
IR 3T F oA AgTa F N Oy
L WRegw s R aw & amrar g
& R W F mifwdey g W ¥
wifFeaeT § FE W 919 76 ) &1 W)
WHT T AT B B ST & Q@ we
o o A o & SR TH 4T @t
fafedy ®t amar g1

szt aw fmtw #ar &1 598, 59
&1 gAY Zfeediy § o< AT 1T |
&1 ag & & wror oY <) § oy a0
& 97 %1 25 ¥ U i IR @R A oy
et & T aTsfEdl ax g9 arey § 9AN
@ NI R e faet § Wk &Y g
J9 A E 99 F 15 0 q¢ g Frerdlt
B AR A g s @
{GAT 2 df 439 S T o 99 8, S99
WA ¥ A9dw g AR e
T AWM AR F A AT ¥ W AN
fgq |

AW AT AR, 9 aF A
foeger @ T T IR, @
I F1 CAE FT S G 14T 1T 2
JY MUY, I AR \rfeas w7 foen
T TF qT UG a9 47, A 99 #1 4T
w1 e &1 fear s wnfgd | e
® 7 T XM T AF T8 I G
@ TEE AR W, gmifE ag e

‘VAISAKHA 4, 1398 (SAKA)
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FTEANTEA TR LI TR
STAEY @, TR G 1 I F M A
Q amr Wiy ag faw @ fF et
Y a8 I aY 9§ B CAS H AT
Tt fear ar wfed | SHA-G ¥ wed
ATMD B E RN TREE
=1fed 1

mahaae F @mw ¥ HEL
AW @ §ag wOF gew @1 fow
F § | WS gled FT I G TGL
g ioma Hagt QY WA A dIE Y L.
w % B, W @A BN, W
W R | HNF g w1 gAR fad
oRE A8 & | g% AT & fay wiaw
anit ¥ fo gied a wifed | e s
g!tzm %, ﬁ']"§° Wo !ﬁo Qo g, q1‘§o
THo &lo Wo §, IZ T lemf‘a-_
farzdy ¥ A o3 gew @7 @ § W I
= g Gur fawar § 1 1 3 U9
@ o3 faarfaa) & fod, oxardl & f@3,
fareY & fod, ¥ N agger Faw?
e Y A 91T, A AR I[|WH I
1 FTET ey | ™ Fgi == A
a7 et M AN I WA RN
L 5 g9 afeaai &t gwdr §, Afew
afeds J9eT 9 wfeaai a1 I § 1
gl 99 F9Y e § 6 qT5AE T
T ATy 3 gefar €Y, A IS weay @Y,
WF IU F T A1 ¥ q0F @
T | G IS OF AT ¥ IO R E
TR R R ofTF IR F T 9
§ A AT AT A | IEAE JFRKI
AW T W E 1 TE ST & fga § w4
% ) qFAT | 9§ A qEE @A g,
WY THT &, 99 § g7 0T AG & T Q)
g1 g AR oA A Ay

I TR e g
W ST T G A & °
AT & | F9 § TN I T AV AV W
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[t ek aregdy]
faer 1 oY a9 7=y R e X A
TWHFMA, 97 Fwaw Hggar QY
& 3§ feoelt wgT #1 @ @ gt wefaai
93 ST 457 §, 9Ei 9T avEl 91 & A9
IR E ART AR QW §, =i
9 & gt &, 98T a) g graa & awi
T gear § fawsl &1 ot i fenfe
1 91

gl T HEqETAl $T qATET §, 99 B
FIE! Fgrr Sy Wi wemaE
SEEEAr 1 W fan feel &
T Y, X 3T F I F7 dAT AT A |
S Y 719 f i F fawh &9, 9)
el %1 famiw T 13 seaarat a3,
g a5 AT Tk i 9w ¥ e
AW FT ST ¥ AT ATH Y | TR AT
T qE §, 99 qF W9 fwiy
FAITEA TN @ & afeT wwga Y
niEt g afewr o gw fafat &
glemi W wT aEl FTOTE AT
FfT wTo FICETEI § A AT 997 gwT
1AM sREF IR I N g
W g1 9a AT g o § 12
arg 12 & @1 a1 § v gH g8 4 a9
o) Sl § a9 1 99 F A g=uy
T &7 FX g OF frar A e fa
a1 &Y R QR ®ifa TE F 7=
I F @ PN A7 I§ F 6
afest Afedr | oy oo & geitfoore §
I AFWH AfFA 1 R oww /¥ Afa
T F WX G A gF frerd T e
agY, <1 fErd #1 Sy faw 5@ deET A
AT 1 T AT W mT Y dE
Tifed 1 il & 1o g e
ar 9T Y Y, sufre 1T o2 W wR
73 fafedl ¥ &%, qt aga sw=gr g

wF A & wix FgAT Aq@ar g1
I A AW QI F w qar

APRIL 24, 1963
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TR AW JWH i § W
HEE JATATATE @7 ST FT gH W A
gfrmid o Wi g g e
fafaed 3@ 9< sarw &

St gaT feedto wT W § Agaw
FY faRail & sarer ¥ arTe # o Anfey o
T ¥ W oot a9 )@ ¥ S A
Tt # W # qefeat o) g, o W
T arar A€ g 1S waq fwiw @
@I &, 7 39 § wrifedgs g, a1 98
vef@r wa fafa & s@ & o 547 §
I I FY FTH { AT A1 GHAT € )

fernerar &1 719 @wg 9T faRai A
Yt wifgy F4ifE aga ¥ 3@ A S
oo Ay ¥ fad et )

TR F OF qw ;AT F 5/ o5
e feemar agm fF gaR w # W
T waT § 9 A AT F 3w b
Faga A N w=ifs @ s &
FT F N g AL & qwar g1 9w
TR ¥ R §ifer &, ag
A F T AW A E IR
T 501 T g7 & 5 ST A Fg A <
T e 3 & wmw g o
T I AqGA FT FIE W geqr gy
AR 2 ¥ waw friviy &7 w1 9% 1 9R W
¥ waq fafw &1 Y gaorand efesrr
EwF faT ¥} ¥ Agraww avi @
TETAE AfE S AT T W
feeelY T8 ¥ 79X A9 § a8 TiAT T AR
W AT ST A A aE QY

*it wgrerw fag wwa (4%e) : 9T
T wEET, R 2T ¥ & 79 qrETEy s
TET A W E wEd A F qEnE
fawra & afy o a9 dafeai ¥ g &
FTOT F1 9FF FT Fq HogR a7 faan
g ST ae & fay gEm F g § @)
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HE qAH & A7 A a% a1z AAE
T At uF o faaa wra § | 99w
et &1 W QX atm A g Hay
fas zqar Fgm TEW & IwIq F
afc oY afe gerg af g 9 Al F)
surdt ¥ a9 faar @1 7@ o 6w
AT F17 X gwar ¢ & atal F =)
TE F g AR w3 & T
FY IAHT GATGT FoTE I A R
FT IS e T FT AW AW BT
YA I AER WE 9T 1 L TG
qET FT gwdY & A1 a0 AT FNE
HFTT a8 FT F19 a WWT &R &
ar § o T w1 W &I
T F ¥ g am Ay & gwp fr g
ﬁmw gl a3 S m%
T ARAWH qAR QR

WMWF A=} foqq wgr @ @
g faa FEEs qard ar Wy § AR
St ATy EX & gEFT 80 sfwa T
W ggAd F7 907 @1 § fF 9T TE
FI faear @ FQ@ & 1 AfwT =T FT-
AT ¥ @ AT § N wed @y F
TR A A Y §, Agraww A
§ o=t oF sfrma @ AT S g
el | UF wiE faqw ¥ Sdve A
TETAT | TET gEM@ WX & 1 feRgEam
F o gwwr aEr aridw s §
gl ¥ ve¥ a %@ an & fag
NA 7@ qIgE WX & Aeow
qex # 7w ¥ fag fo Agmawwt @
ez 78 W & 1 9% fag o g
39 we ¥ T 8, safag ag wa¥ wgh
g A THF R T aF quenr feeelt
&1 grFg ¢, g O g9 a9 gU Y 99
Aot & s ¥ fag, AP s g A
Fawar oY a1 A% faeet & ar T4 g

VAISAKHA 4, 1890 (SAKA)
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R 7T &, R 3w § efeewiw awe ot
WAy wwar & fr ag i ¥ faw
FIAGAT, STATAT FIATAIS T Tt T
sfeT oy w=d wfqwa gTar @ o oY
F1€ strg 7 & oy | afcT Az A d
W F afed s A §, aEfeat o anr
oY § 1 AR AR wforai wigferi qa
FT @A AN AW § FE TGF I AW
AT T E 1 IR A” qSAE
yaw AR feawas ¥ § S odw
srefiral &1 #9471 gRm 7 39 rdE &7 @t
JeTATT A1 39 7 71 fear R R
o9 fod wda W F fag A1 g
gfem G a1 7@ N Qg Ay
ae R fgegearT § god @, maw
aTEHT g PR g

wg qa1e qar gt & R Far amn
afga ? faad s m Tar @ §
T8 T W9 weat gfowa g gefaa
wam & Ay 7 T gy §ar @
fra sfawa AITHT § STH AT A1 IR
2 2 o} e Y ouw wfgme ar g
et shwa ¥ fag gfm a0
g g g we, aw fead 91, 99-
faersa @& W7 I & | 7F wrEhinEt
FATIT FAeA FT qAr & ¢ A @
oY 99 T § FT | FT TqHT T a9
& dfpa s 9 99 & o waE femmr
¥ ot 7€ faeely &1 747 THAT AT @I AT
TS, TATAT ARG FT 74T TRAT T @I
¢ we ag Faifaa @ T @ d
¥am T aer fEem P oW A
e Ew § o faw @ A §
MR oA AT ARy E ¥ A
s ¥ @ 9 AfFT N AT w3
T AR € T oA AT ¥ W w0
s & 7 g fF fer g @ W
FATRAFNFH AN TEV | R
i) @eET § gAR agi # @A &
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[+ wgrr fag wieeht]
TR gmI AT AT 1 T S A% e
TR @ Al frar 2| W aF TR I
g1 € fF 49 wrrer qar fasr, ¥ A1
AT G O oar WA I W E
IGF W IR &Y Sqrer faen, FA Y
g 7w 1 ag s @ fFe aw @
fdfafoe frar wre oY 3= o oF
g & AfeT o a8 wfidl ¥ fag am
Faoit 37 qrr oY =7fed, FUS S AT N
anfed, Aol F ar ot wifed, Aoaed
F AT g2 F g v wfawa o 2w
T SFar § #R foms faar w9 98 =9
AT ¥, ITF A H o % e AGY
HET Y AR Y WA, W OR TR
MR A fFar &

T g9 #TAwT FQ E1 FATH
Ig gt AET & | afed 9yt 9y awen
& afeT e 9% T@ 9X A= g T
gt am i ama AR S
fear & o *7 afew gdar 7 741 WA
Y TR & AR g A @ qEdi
st Aifg Fer av §1 WY |EA
A T F § TR F Torgiw | qar
@ TR A T AN A & | [l F
gwE ¢ f el 9w Al an
ouTs Gfad my wFE ad Afed R
TF OF FUR a1 AW G9H, @F TF FAX
/A qgi X AIY I6E 919 WX 59 958
T4 fFOY 99 WY W W) ST /R0
¥ forg gmF o el o) wiafedy §
@i W T AR gt F
R EIRAT R SO
A F o @ R A9 A9 w7 @
RE ST E AT W AN
w R W W AW § W) wEsr 9w
W AT TG 9AY WG &7 AR &Y
W & AR FL WG W HUX I
FER A I AR AW oo
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& g T, Y 5¥ g SuET
A X A T oS §HOw
faow afefeafa qar &t oo s s
fo I sk 9Ed T o ofww™m
faFar 3 wgax € fFr g F=gm
5 ag wotfrs Jami @ oF W 20
AT gE% A w1g @Y G 1 W -
R U feafa dar R @ d R
I F A< faenz g sie s e
ARA @ I AATFAT T A
g | R @ dar g ar wwd g R
AR o= 59 feRane g

Y T IS gA TF FTA amT
a1 {5 @S 9 guar qw @ ar fEd
AT WEHH q4T a3 9 @I
qF §T QATEHE T8 HUT 9H Y
FEaT T ? ¥ar g gnir fF g i
TR AT T & fTFAIR AHIR FT 954
&7 QAT w9 ST e gf 5 |
FF F W W faw ey ami o N
IEX gEq1T 9 fgar e forw & arw waAr
qF &1 SER W g@Ey qvE faw
AT FLN I R HEA IE@ FEA B
T fear ) swrd @ifa &1 feia
AT 78 B & a8 a8 @A
AL FIQ & | A ag g fF mw
WA T qEE g R R T
are U 7 § Al fe W oY @
FOAFEL @R £ 1. TR AT Iq9
THAT GO K AT T AV T AFEH B O
FHAIET F1 faar a1 aFar 21
qGHT F AR F AT 95 gCE N
aFE A2 wfwdl #1 fawy anfed, s
TR R gL E IHF T wdF § e
WA IS T &1 TEAIH
R A gh O AT F g1 ag A
o™ QT @ e foar
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TEaT ¥ W A ¥ wre fead A
I YT a8 qAwer am ¥ fw A
FIE TET AH 19 F AFT BT GH 5T
g ¥ e &) e e A
T A WY 3G fF AR F AR AW
AR ¥ AT FAX | A FR Y /AT FFA
s a1 wfew & ~F AT WA
TRy o & Tar ey
¥ A A ey E AfeT oY ATeRe §
TH A § IR X AT F EE
fear ST @1 3w axg A Wy A womd
It &, o § freht aafew fmiw #r QW
e iaga A w1 Aw Y faw
qAZ A TT ¥ FFT TZL TF F @@ QT
ST RAM &, AgAq FT AT A § F
TRAT § 1 A HIHT FTH BT AT &
ITH AT @R ¥ fag g Al W E
PrEi g P WA g g
oFAFT AR AT & T g9 WA &
W g7 qET TR § @ g fewm |
& AT & gAwT 97 AT, IV IR
WIFFAE SO ST R AR R @

fegram ¥ s N Afgg Ay g ar

QT ST ST & arar § 1 aE faee §
qFET F AR WA og W@ g
WA T A aga § AW w T
AR FT THA ¢ |

TF AT T I W] | TG T
T IGFT IAT @I | T A9 b IEH
& Swy Afqaegw I qEm
g # feet ¥ Ryu AgAw @A F
ST I Iy AT S R F A
gefera A1 T, ¥ee AT gAREER. A
& a7 &, %8 ¥ gfam & AF M aw
ok @ qEER ToRgE A AN &Y
arg & ok = gafwg frar o @1 R
Y 1980 aF fazeit Y sy 80-82 iE
RN AR 3§ WA I ¥
mmma oifgd 1 ge @ ey

gmihftmnﬁifﬁt%m
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g ai T 9 Y AR Aer Ay
T @ 41 | 79 98 FAX & A FF FQ
QT &) aFaT 97 | B @ Ay ay o
gt AfeT wifs 9T 1 o et A 3w
IRY FE T AR AT AF FX & @
BT 9T | TEY AR ATIHY § ) R ATHE F
et Y 7 e ST ITT R AR W
et ¥ far Rl w1 o A oww
aFar & at fex e AP w0 W@ gy @
il fewa ¥ @19 9T 537 6K gWrw
¥ adl 7 @1 7 &7 TR A et Y
éa‘r:ﬁaﬂﬁm‘?w&hgﬁqﬁ
g2 3 Rt @ 1€ g ad WY
g1 A3 aarar ¢ 1 g¥ fesely
F WA TFAG A & AR e @y
FE Muq T a1 g o
A a4 afe feddudr s mw
FUIN | T GAR Tgi & F4 AfFT 33w9-
FZ IR RT AW I TN AT gw &
F AfFT M AW 2w T MU w
g¥m 1 oY feedt Y wfgd qefr
¥ for Ok TgEdT AT ¥ ow
WAL A TE A R A oot
wgg et sl | o Ay @
for feeeft =R aelis o & frg g, ag
T 9 a1 TE & ) ar Y’ ey
#r Aifw & R et @ A
@y § R Sawr faeR w3 a9 §
AP AT g Fagaw
fow a8 98 WA I9aT W Q@I &,
et W Awy A @Y Rar 9 qwar
2191 T IR T AAATE i
e @ o el aw gwrd Ay o
qfeee w9 Fw WEd & faw &
T gAY A g & SuE A9 gu- T @
W et g F AT @, @Y R A
area wEY fear St g T 1 et o o8y
e fFgar MR
SRR S
g w0 & gerd 3w 99 W %,
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[#f werr ferg W]
T & @ ME AT F @I E 7 WK
oIy Yt Af fem @ 2@ A a9
T g |

g dgEn g FeNARIE 5
Y Aifr 1 17 a<g ¥ g A fF
g AR wEd o e wfiwe deEa
&7 AN § IR TEW FT ¥

SHRI SONAVANE (Pandharpur) : Mr.
Deputy-Speaker, Sir, while speaking on the
Demands for Grants of the Ministry of
Works, Housing and Supply, my hon.
friend, Shri Prem Chand Verma, has made
certain categorical charges and I hope the
Ministry will pointedly refer to them and
answer those charges. Otherwise, we are
inclined to accept the version given by the
hon. Member bccause we take it very
seriously.

When some hon. Members are elevated
to the position of Ministers they get puffed
up. That sort of feeling has come over
this Minister, Shri Jaganatha Rao also. He
has been placed in charge of a very big
department and I do not know whether he
is capable enough to discharge his duties
to the extent required. Chicken-hearted-
ness will not do in this Ministry, because
here corruption is rampant and its eradica-
tion requires a heavy hand.

A person who is very, very capable and
stern, and not a2 man of the goody-goody
type, will be achieving something parti-
cularly in this Ministry.

16 00 hrs.

Corruption is prevalent. It is famous
that percentages come for the lowest to the
highest. I do not know to what extent,
at least 1 per cent, 2 per cent or 5 per cent
this hon. Minister has done anything to
eradicate that. Has he evolved any formula
or scheme and put it before this Parlia-
ment ? To my knowledge it is not there.
Therefore I feel that he is not capable for
this Ministry and I have no expectations
from him.

Take one instance. The ministers’
houses are at a stone’s throw. He has

pever cared to go and soo the ministers’

APRIL 24, 1968
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flats, whether they are properly attended to
«. (Interruption)

SHRI JAGANATH RAO : No minister
complained.

SHRI SONAVANE : I think, you can
be arrogant also, for which we ars blaming
you. You are incapable of doing any-
thing.

SHRI JAGANATH RAO :
care for your remarks.

I do not

SHRI SONAVANE : We also do not
care for your Ministry and we will see
that you quit this Ministry.

The MPs flats are close by. The
previous Minister cared to go and look
into their grievances. But he has not
cared. Overhead tanks have been there
for 20 years and they were never attended
to. Lcakages were there ; water goes on
flowing and poor MPs are made to pay
Rs. 30, Rs. 40, Rs. 50. For what ? There
isa cell opened here, called complaint
counter. We are making complaints. I
have made two or three complaints, with
no use. He says that every day complaints
are attended. All these things are there
only to speak about.

Then, the MPs flats were constructed
16 or 17 years ago. All the capital expend-
iture has been recovered but still we are
being charged heavily by way of rent,
furniture, this and that. This is profiteer-
ing. We have many times pleaded that
some reduction should be done but they
have not taken into account our request.

Then, there are some requests from the
owners of flats which had been requisition-
ed. There is a legal right on the side of
the owners that after a certain period those
flats which had been requisitioned would
be derequisitioned. Requests are being
made and those reasonable requests are
not being acceded to. The Ministry or the
Minister feels that if these people are
aggrieved they should go to the court.
What does the Minister care is they go to
the court and the State is required to spend
a lot of money on litigation, because the
money does not come out of their pockets?
So, I say that whatever reasonable requests
arp there, they should be aggeded to. If
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the moral and legal right is on the side of
the person whose flat has been requisitioned,
it should be derequisitioned in time so
that no harassment is caused to the public
and the State is not uhhecessarily required
to waste money.

With  whatever vehemence or earnest-
nees we have spoken, I feel that if these
words are not taken in the right spirit, the
work of this Ministry will continue as it is
and there would not be any improvement.
The Minister has to become firm, stern
and above the influence of these officers.
Polite he has to be ; he cannot afford to
be arrogant. Therefore, I request that
things should be taken in that spirit and
the allegations made by my hen. friend
should be replied to.

SHRI BE. K. NAYANAR (Paighat):
Mr. Deputy-Speaker, Sir, the Ministry of
Works, Housing and Supply takes pride in
calling itself a landlord of the estatés of
Government of India. On p. 32 of the
Report, the Ministry itself has admitted it.
1t says :

“As the landlord, the Government in
the Ministry of Works, Housing and
Supply has two agencies for seeing to
the maintenance, care and custody, and
administration of the Estates™.

While our Goverathent is going to
abolish landlordism, this Ministry claims
that they are becoming a landlord. With
an annual expenditure of Rs. 75 crores,
this landlord will be considered as the
biggest landlord if the country. If this is
fhe way the Ministry takes pride in its
work, I would demand immediate abolition
of this landlordism withcut paying any
competrsation.

Every projeot under this Ministry is
an example of colossal waste. Crores of
rupees are drained eout of our economy in
the name of public works which has pro-
vided an ideal hunting ground for coerrupt
officials. In Delhi, people say, if you want
to own an estate, join the Directorate of
Estate and within five years, you can have
an estate in Delhi.

The Hindustan Housing Factery and
National Building Construction Cerpora-
tion are two companies under the Ministry
which are deteriorating in their futictiofiing.
The ofisidls have done a lot of stutistical
manipylation to show a yosy picture of the

VAISAKHA 38, 1890 (SAKA)

WH.&S5) b4t

performance. Howevet, stch aitificial
cesteties - cannot hide the ugly face of
these companies. The Hindustan Housing
Fagtory with a share capital of Rs. 49 lakhs
hbs a resezve of Rs 8 lakhs for doubtful
debts. Who is respensible for this ? What
was tire Ministry doing when it was accum-
ulating to such a height ?

In the performance statément of the
Hindustan Housing Factety given on p. 95
of the Demands for Grants the Ministry
bowever mentions the doiibtfal debt as
Rs. 800 lakhs ! First I thought it was a
printing mistake But thére is mo mention of
this in the Errata givefi dlong with this
Report. For the officials of this Ministry
4 difference of two zeros does not miean
anything because it is a landlord. I want to
know what is the actual doubtful debt and
why it is allowed to be accumulated in such
a manner.

At tho same time, the allocation of the
India Press, Koratty in Kerala, in 1968-69
is Rs. 1.4 lakhs only.

The Ministry takes pride in iostalling
telephones in the bath-rooms and piped
music system in Ashoka Hotel. A number
of Memibers have spoken abiout these things
héré. However, it does ot have adeqaute
funds for building schools for childrei
in Délhi Thousands of ctildren are,
theréfore, cottipelled to study in ténts,
braving héat during Summer, rains during
monsoons atid cold during winter. The
Goverhmeént employées and industrial
workérs dré not provided with adequate
housing accommodation but ctrores of
rupeés aré spent it demolishing old office
buildings and constructifig lew ones.

In Delhi, thousands of poor families
have been uprooted by demelishing jhuggis
and jhopris under the slum clearance scheme
without providing any alternative accom-
modation. These people working as daily
wage earners are forced to llve on streets
as they have no fumds te construct even
temporary huts for shelter. Such a callous-
ness was not shown to the poor people in
Delhi even during the days of Aurangazéb
and Bahadur Shah.

The affairs of C.P.W.D. have been
raised many times in this House. The four.
lotters of C€.P.W.D. actually stand for
dertuption, pilferage. waste and drain, and
taty desstibe earrestly the existing staté of
affairs in this orgapisgtion. The C.P.W.1,
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is also rightly called as contractors paradise.
These contractors are playing havoc in the
capital city, right under the nose of the
Minister. They, obviously, cannot do this
unless they are in league with the higher
cfficials who also get a share in the booty.
It is not surprising to note that during
1967, out of 514 cases scrutinised by the
Ministry, in 96 cases inquiry was not cons-
idered necessary and in 344 cases the matter
was dropped after a show of inquiry.
This clearly shows how persons responsible
for lapses are tolerated and the vigilance
apparatus is simply a hoax.

About the Stationery and Printing
Department, the less said the better. In
the name of reorganisation, centralised
purchases are stopped and powers are given
to local officials to purchase stores directly.
This has given a new weapon of corruption
in the hands of regional bosses, and jobs of
thousands of employees are insecure.
However, the Government stick to their
decision and are not prepared to re-think
in the matter.

In Coimbatore—1 will raise one inst-
ance here—even when Members of Parlia-
ment draw the attention of the Govern-
ment to serious lapses committed by
officials, the Government fails to move
swiftly. 1 will give this example. In
Coimbatore press, the manager is shame-
lessly using his official position to indulge
in all sorts of corrupt practices, and he is
emboldened by the attitude of the Govern-
ment. This official was involved in a
serious scandal which has earaged all the
employees in the Press, but the Ministry is
not moved by it at all. I will give you
that instance. The Manager of that Press
took two young lady employees, charming
lady employees, in a jeep with a blade for
cutting the paper, and was going to the
Koratty Printing Press. The jeep collided
with the Kerala State Transport bus, and that
is how it became to public knowledge. At
last, he reached, but nothing was known
about the ladies. That issue was raised
here by ome of the Members, but our
Minister did not allow that question and
he did not consider it to be a serious
matter. Even now the employees are
enraged there. As I said, at last he reached
Koratty Pripting j Press, but about the
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ladies, I do not kmow where they have
gone... ...

AN. HON. MEMBER : They would
have been dropped on the way.

SHRI E. K. NAYANAR : May be.

As I was saying, this official was invol-
ved in a serious scandal which has enraged
all the employees in the Press but the
Ministry is not moved by it at all. He
used his official position to compel two
famale employees in the Press to travel
with him for a pleasure trip in the jeep
owned by the Government. This jeep met
with an accident on the way and hence,
it became public knowledge. The feelings
of the entire people in the area are aroused
due to this scandal but the Minister rejected
the question in Parliament on the ground
that it was a minor issue. This is how the
Government is protecting notorious and
degenerate officials.

Therefore, there is an urgent need to
investigate into the working of the entire
Ministry and to put an end to the colossal
waste of public funds, and abolish this Jand-
lordism without any compensation.

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) : I rise to support the De-
mands for Grants of the Ministry of Works,
Housing and Supply. On this occasion,
it would be profitable for us to look at the
working of the different Departments of
this Ministry. I will now present, through
you, to this House cartuin symbolic exam-
ples on how these Departments are working.
In the 2Ist Report of the Public Accounts
Committee, on Page 42, it is reported :

“It is unfortunate that the Govern-
ment had to incur a loss of Rs. 2 lakhs
in the disposal of certain marine engines
and spares owing to the wrong descrip-
tion of stores in the tender enquiry...”

“The Committee are also not happy
to note that the Directorate General,
Supplies and Disposals, took about a
year to invite tinders for the sale and
removal of stores declared surplus by
Naval Headquarters.”

This is one example.
There is another example on page 59,
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“The Committee regret to note that
the firm on whom an order for Rs, 1'69
lakhs of vests was placed supplied only
0°42 lakh vests by the stipulated date.
Although the Purchase Organisation
had on hand much cheaper offers on the
date of default, the Directorate General
Supplies and Disposals, granted an ex-
tension of the delivery period to the de-
faulting firm with a nominal reduction
of 6 per cent in the price and this ulti-
mately resulted in extra expenditure of
Rs. 2'08 lakhs.”

There is another example on page 80
of the PAC report.

It is a revealing document. The Supply

Department was working a contract for the
Supply of 436 bales of B-twill bags, placed
by the Director General, Supplies and Dis-
posals on a firm on 27 March, 1952 provided
for delivery of goods in three equal instal-
ments due in April 1952 was accepted, the
goods tendered against the second instalment
during April to June 1952. While the first
instalment due in May 1952 were rejected and
an advance of Rs. 99,294 which was drawn
by the company was deducted from the pay-
ment due in respect of other orders to the
firm. But this amount had to be refunded
to the company by a court order.

One other aspect I have to bring
through you, Sir, to the notice of this hon.
House. The Committee have gathered an
impression from the Ministry’s note that
the Inspection Centre of the India Supply
Mission set up at Dusseldorf has not really
achieved underlying objective, namely, to
facilitate the inspection of stores ordered
in West European countries and to reduce
the expenditure on inspection originally
carried out from London. The Committee
note that the recommendation of the Direc-
tor General, India Supply Mission, London,
to close down the Centre, was not given
effect to resulting in a loss of £ 11,000
annually. 1 am glad that Mr. Tiwary
referred to that Foreign Supply Mission.

Now I come to the Works Division.
This Division was re-organized on the
officer-oriented pattern in October 1965.

But the work was found to- suffer con-
siderably and it was decided that this officer-
oriented system must be given a good-bye,
But nothing was done so far.

Then we come to the C.P.W.D. works.
There is something rotten in the State of
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Denmark. The bunch of cut motions that
is before the House enumerate the failures
of this Department and, therefore, it is
useless to speak about the failures of this
Department. The Central Public Works
Department is the agency of the Central
Government operating throughout the
country and they are in technical control
over the public works departments of the
Union Territories, look after the mainten-
ance of National Highways in Delhi and
Highways in Sikkim, have jurisdiction over
certain roads in the North Eastern Frontier
Agency and in Sikkim, other than Border
Roads maintained by the Director General
of Border Roads and the Road works fina-
nced from the Central Road Fund in Delhi.
All these are in charge of the C.P.W.D.
But, Sir, even then because of certain fai-

lures on the part of the C.P.W.D., works -

were not being executed speedily and there
occurred bottlenecks and in accordance
with the recommendation of the Committee
on Prevention of Corruption headed by
Mr. K. Santhanam, a study team was set
up in August 1964 under the Chairman-
ship of Shri N. Govinda Reddy, a Member
of the Rajya Sabha. The Team also exa-
mined the procedure of the Public Works
Department and examined the delays that
occurred and the bottlenecks and the ad-
ministrative failures. They recommended
very strongly that the Surveyor of Works
Organization, both at the Zonal level and
the Circle level shoud be bifurcated into
two units, one for quantity surveying
and the other for structural designing.
This bifurcation is not given effect to.

Then I wish to draw the attention of
the Ministry to one factor. In the Parlia-
ment House itself, C.P.W.D. works are
there, those who are looking to the work
of air-conditioning and other things. They
are not given over-time that is given to all
other employees attached to the Lok Sabha.
This discrimination does not do any credit
to the Ministry.

About accommodation, the condition,
of slum dwellers is a standing shame on.
the performance of this Ministry. We are
depending more and more on the activity of
the private initiative for housing purposes
and those people who have built houses
rent them at fabulous rents. Practically,.
the income of most of the people is such
that they cannot convert themselves into
builders of houses and conditions to-day
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are such that it is Ro{ possible for middle
income ar lower incqme graup people.
Therefors, cfforts should bo made to see
that middle class people could Build their
own bamss.

Thcre is one other point to which I wish
to refer. This i is regardmg the allocation
of funds for the urposes of bou;mg given
to the State Governments. Al this is be-
ing spcnt by the State Governments for
some other purposcs and thcy are diverting
the same for other projects.  Therefore
the housmg problem bccom&s much more
acutc The Mmlster should therefore cx-
ercise more control about the problem of
dlsbursement “of the allocated funds for
housmg purposes. The Estimates Com-
mittee has rightly pointed out that in res-
pect of rural housing scheme also this
ministry has failed slgnally and they have
expreased this desire lhat in the rural hous-
ing ‘scheme the Mxmstry has practically
failed and the progress made so far in the
village housing project schemes has been
negligible and that things should improve.
Now, we know lhat some of the hotels
which are run by thc pubhc undertakings
are running at very heavy losses.
other public undertakings of housing_ fac-
tories and pational building construction
are not bemg run properly All this should
be looked into.

These is one other. thing to which 1

would like to refer and that is regarding

the accommgdatign for working girls.
There are. 50,000 working girls ang the. hos-
tels for girls could provide mpmnwmlon
to oaly 300 The All Iudia women's orgagj-

sajion apd lha Y. W, CA coyld p:ov.;d;
only 150 sqata. So these wnxku)g girls in
the Central Government have, no accom-
modauon and they are _wo:kms uqdec cop-,
ditions which are npt very safe for thgm,

In this connection 1 would like to refer
to a symbolic case of irregular promotion.
This refers to a case of irregular promotion
of one Shri Jadudhone Ghose, Foreman,
Class 111 (Machine) to. the post. of: Foreman
Class 1 (Stereo) ignozing the claigs of all
others. This is a case which has bappened
in my constituency, Satragachj, Howrah
Parliamentary Constituency. 1 wish the
Minister should. look into and see that
justice is done. With these. wordg. L sup-

The
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part the Demands for Grants of the Minis-
try of Works, Housing and Supply.

SHRI S, M. KRISHNA (Mandya) :
The Mipistry that Shri laganatha Rao is
heading has a rich legacy of corruption
and favouritism and all ‘that is auseiated
with these two evils. He has been in
charge of this ministry for the last one
year and very harsh criticisms  have been
levelled, and pointed criticisms alsg, about
various matters, both in the debat¢ thay has
taken place today and earlier when qucsuons
have been raised on the functioning of this
Ministry. A very senior Member, Shri
Tw@n ji has made certain allegations
against the working of our India Supply
Missions both in the V.5.A. and elsewhere.
1 could assaciate myself with the criticisms
levelled by Shri Tiwari. I have known how
the India Suopply Mission has beem func-
tioning in New York and in Washington
D.C. larespect of most of them who are
working in the India Supply Missions, their
T00ls are not in India. They feel and they
act as if they are the adopted children of
the Government to which they are accredit-
ed It is this mentality which has to be

d. A new i is to be given
to our supply missions all arreund the
globe. It would be worth the time of the
Minister to analyse the oumber of persons
yho are working in the India Supply Mis-.
sions in New York and in Washington and
in very many other places. It is ovgrcrowd-
ed. I bave gone to the India Supply Mis-
sion in Washington D.C. You just cannot
get into that office. It is full with people
every where. Most of the appgintments.
that age made to these India Supply Mis-
sions are through our ambassadors. Pro-
bably a boy or a girl gets into thq Uniied,
States of America and for want of doing
anyxlung else they would like to get emrol-
led on the pay-rolls of the ISM which me-
lates to tha Government of India.

I demand that a thorough inquiry has
to.be. instituted into the working of these
India Supply Missioas arround the globe.

Coming back home, I would submit
that the C.P.W.D. has been the grave of~
fender, whether it is the rural housmg pro-
gramme which my hon. friend so eloquent,
ly bas placed before the House, or the
urban housing schemes parucularly
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I plead for those low-paid employees
of the Government of India and the State
Goveraments, whose claims have to be
given due reapect apd due regard.

SHR1 SHEO NARAIN (Basti) : Let
him say samething for us also.
SHRI S. M. KRISHNA : At the end

I shall speak abeut it. 1 shall tatk about
Shri Sheo Narain’s problems at the end.

SHRI SHEO NARAIN :
also.

And his own

SHRI S. M. KRISHNA :
Shri Krishna’s also.

And about

The employees in the Central sector as
well as the State secter certainlty would
nged a greater ocqnsideratioa frem this
Ministry. They work under the most diffi-
cult circumstances. Especially when they
work in Delhi in these horyible summess
and the cold winters, we owe a duty to our-
selves that we should certainly provide
them with certain facilities, and the barest
of these facilities is reasonable, decent and
fair housing accommodation.

The Committee on Public Undertakings
has made a report very recently on the way
contraots have been. negotiated with re-
ferrqace to the Ashoka Hotel, and the com-
mittee has made very grave criticisms. The
Hotel authorities have neglected the lowest
tapdeg, and my ben. friend Shei M. L.
Sondhi had drawn the attention of this
House earlier to this question. Phe Com-
mitteg, gn  Bublic Undertakiags has takea
up that, and now they have produced a re-
port, and in the report very serious charges
have been levelled against this Ministry in
regard to the way with the connivange of
the officers, the lowest tender was rejected
and cortyin rates were negetigted, awd the
architect came igto the picture and how he
was able to manoeuvre certain ad hoc
arrgngements apd SO on. Fhese are vesy.
grave chazges, and I am sure Shri Jaga-
natha Rao will stand the scrutiny of justice
on this &ceore,

When such allegations are made by
comimit tees. of Parlfament, the Ministgy has
R @ that matter the topmast pRiQrity,
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and the Ministry will have to satisfy us in
regard to their pona fides and their integrity,
espeocially when the integrity of the officers

who are imvolved in this deal is in ques-
tion.

W.H.&85)

Time and again, on the floor of this
House many criticisms have been leveHed,
and with the passage of time the criticisms
get into the back-door and no action is
taken by the Central Gowvernmeat. That
would be a very sad state of affairs. If
criticisms and charges levelled by respomsi-
ble Members of the legislature go unheeded
and uninquired into, then I am constrained
to observe that democracy and parliamen-
tary system of government would not be
effective.

Coming to the Department of Horti-
culture, to which again Shri D. N. Tiwary
has referred, | would say that during the
last three months that I have been in Delhi
I find that very little work has been done
by this Department of Horticulture even
though Dethi possesses some nice gardens
and they have to be taken care of. If the
Central Government do not have the re-
quired personnel for the proper upkeep
and maintenance of these gardens, I think
they should invite experts from the States
so that they could take care of these
gardens.

ILa conclusion, I would like to sound a
personal note with reference to the bung-
alows and flats that are allotted to
Members of Parti G care and
attentiop has to be given to these bunge
alows and flats. We Members of Parliae
ment come and go ; Members may come
and they may go and never come back
again ; same of the lucky ones may cqme
back. But the buildings remain here in
Delhi and they have to be in a fit condi-
tjen so that our successors could ceme and
accupy these flats aud buildings. | have
to say that it has been my painful ex-
perience that most of the flats that are
occupied by Members of Pasliasnent have
been neglected...

SHRI BAL RAJ MADHOK (South
Delhi) : They are flat.

SHRI 8. M. KRISHNA : ﬁey are
flat, a5 @y hon. friend puts it.
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They are really flat and the Ministry
will have to do something more. Their
attitude has been lukeworm and they have
to be a little more vigorous than what
they are so that there would be proper
upkeep of these M.Ps. flats.

Again some M.Ps. also have not been
allotted flats as yet. Whenever such pro-
blems are placed in the hands of Shri
Jaganatha Rao, I am sure he will give due
consideration that the request of M.Ps.
naturally demands.

+t THTEAT WSt ¢ 9g S Fg
AT fag 1% FT W I Thatis

wrong. That should be corrected.

MR. DEPUTY-SPEAKER: Shri Jagan-
natha Rao.

SHRI JAGANATHA RAO : I thought
my colleague should speak on certain as-
pects.

MR. DEPUTY-SPEAKER : He ought
to have intervened earlier. We have to
conclude this debate al 5.10. Anyway, 1

do not mind.

Let him speak and let the Minister
follow.

ft e i (FEsf)
IqEAL AT, TIAT T 37 T TG
ax afad

MR. DEPUTY-SPEAKER : Prasna also
becomes more or less a short speech.

= AR GAFES ;. STSAR WEIRY,
o X Y 959 w1 § 99 foafad ¥ &
Tl AR A TF & AT 1T §
fe gfeam g fam o s & § wad
TEWEL FY TG TR 9] T FRAR o7
¥ EET F ARF N AHIAT G A
o] FW A @ | qW 7F,
s fafer sraew o Sfear ¥ ot
FT FE AT F TN W HR qWd W)
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gl $fenT g famm ¥ osweiwx
AT FY AT FT HATIT X AT ?

fmiw, wramw am gfe e &
IR (st gware fag) : SuTSAE o,
W oA 9 ave fewtgw 3 fawfasd
Hol geedagmgidag & wmam g
& oF T ST Tga gE & | W
&=l & W JvaE ¥ g A AR
9 gEE Nt k7 gg e @ R
TN TS| AfFT 99 § fgw @ &0
Iraw F@an g &Y wran g froag §9 faee
Il # yw T AR @A @ FE A
id dar g€ € 1 9 g AT AT
fe St #r gw <@ 91 § SuFT faafawn
YT TN § WR §F 49w F fowfad
¥ gl I W § | Ig OF HeG A
g1

99 939 # gisfar MigEH & ai
# FgAT AT g | g grefEw 1 awed
IR W H U, FIF F 91 Q19 A¥ET
9T HET § | A ARAT H gAEET
A% G AT § | F A AHAT B G-
A FT GHEA! @ g FA[ g a1 5@ &I
g ANl g FX IFA § wafF aR W F
faq g7 «F ST Al aqr F S@ g
FIA FTHAS FN

forgm ar=l § ) Y Wiz A W@
§ gefer AR A amweng aw
AW §I F A AR IEF qAGR
far g wifew a1 saar w17 @) g
T Y | g @AY 7 & v £ grafa
¥ foq frge @rell § ot s fear
et & forg foramr e eew #t faa
T ] 9 T F R ¥ A2 o T ag
gefEr e gadiez § wodl B @ e
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F R foaar eare [T Srfed av g9
IR T fear ) e W gw oFey
Fw r samdmed 5@ & fag
7Y g9 § Wifasw #3, 98 T grefaT
R SART T & T 9 (69 WH qE-
R T T &= s wifg ag
g fiFar o 21

16.35 hrs.

[Shri Bal Raj Madhok in the Chair)

9% Gieg T A ¥ 147 7%
A gefaw 3 fag @ w@moAr
@ fF g gy wW oW W
AT gFdeT 22 FAOS A I AT TR
21 98 g7 ga% fag oF A O @ o
FaR ¥ gu A TRARET g@w A
|ifgu 1

I & M g FAT 9U H FA
W W oqua wx ) wfae & R
AT FF FH AATAT AT {HAT § | 59
#1600 FOT T97 #T 9 § | AR B
fF a8 v ok W § TG q I WK
ST ¥ far o 4 gy € gd st
FHgA ¥ o 19 ¥ fou AR wfaw @
&1 Agd T F1 A W FIAT GF
war WA 5@ FW & fag wdR AE
2

@F A A TG W I T
w1 g F g gs f5 o Wiedt
arelt & a § o, < wrgdl § faw fea
AfeT SRIN T T AT Y W AR A S
fir g FeT & THIMT T ST |

g% A s ¥ ferdde
¥ A1 aegw TR

it gwaT™ fag : TR 7T { I
F1 qregE g1 I F W T F
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fau oraeqfes gF wifs SR #Y
ey g faramr o< oy &4

Sgi aF  HF, WISy F1 garer § ¥
@R OF fegad gaww gwwRar | g
Y HIST AT AT Y @A R FoAr
P gu 3 § et FF derFT s A gw
TN E AR 93 I G U F AR
FHl & fag T § o § afFT ag
g A yw s e fFag o fegaa
SEaq § AR AR g9 ¥ a8 garfAEa
IT T A1 T A Tg qGAT G G 6K
T @ I aFs g awd £

@ fgafaw & foge o @9 fafa-
WT 9Tg9 A TF FHS J91E oY | 99 9
N Wfer gdar aFdeT qAw Y oy
fe gelds ¥ g e ¥ ¥ ok 9@
Hfer & 35 baw 6 @139 F A
fox SuHl @ @ T aife g
FE q& W ACTAL AT frgw
TF A FAE TE BF AAET A
§ #ik a8 @A J& Al & oWy
JFAE Gl & I AFANE FY W @AT
TE AT \ M AT T A ST W aET
8 AE AT T8y & arfw ag v sarer
¥ SuTRT UF gEfET ¥ I d Frow /%
IR T § A FY qherE A g
ST FF | T A X TG YATHHT -
fdf & TR gE g IS
T @A S A Ffar 4Y, GY s
Joalr & o, o ood wedw L, W@
) S RS A N gAdrAw ot
foam W " SEE ¥ @¥ 9W W
gufer & | 3aF a7 e 9u% foad oF
AN FIH A G 1 WX AR A&
o wiafedl # § g § ot 97 F fag
T qRaEd g1 ! T9F A 98y q Naw
X foar T SR 9wF TR | Y
JoTT AT |
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afqu arddt oft A7 AR A% dg oy A N Afw dowg
N wrEam guenr Ffaw oAl oo g fearc st ® e W@
T FAEI R AR agi Y Ate Ak W A Afrw w9 & fra G ¥
agt W ¥ oW E 1 0¥ A ¥ wey Rl arwm avw & gd qarfes ew
T Wl @ o mfc A gl A gwed ond ff R Gur e

¥ & fodr 9519 Far 91 1 & I¢ F@ET
wrgar g 5 99 @va § g ow @
aré & o T qgT 9k A FW A
g1 o frgwndt gmYanae ¥ W@ W
@ & wre g g ¥ fefrae @
qEW A1 ST IGAT A & &1 W) g
s A g g RN e A Ea
R R G YA W W g
Puwr {1 qE @ oEw § e ¥
ge w0 5 @ g, awd e
war Wt aA F g W & )
Ty frag efiw g0 @ oAy @
refy e ATEC & OTY AT Reegearfiv
¥ g @ 3@ F w7 oo oty wmf
N ghry aFw g F o & o @
A T A ¥ B wEe W g I
arfer T qRd & dEr SR A ST W
araT, Foer &4 3w & ag a1 @ AR
W G T FRA =T 0 ST &
FFaT & | A1AT aXT HHAT ) wwAT E 0

xg et ¥ daw ¥ fawfy ¥
ot d ) 1 it g o fed SO
& der fawr a1 frar § O 9EF AX TF
it wwaw gy g @ fe ferdt s
wich Wi @ Wt ¥ g @
N, # T S A A S e
W wifer | feed o wr & frefurd
# v ¥ s ar de A aafed
ok ¥ gE R WA R
F feok 1 & s gm A 9 SdEEE
FMg ok @l feafed & 9

A1 e & e g fawfe § g9 800
MR PR Tt @ A W s § TR AR
FW 2 a¥ sk oA e acg &R
7§V Tk fol v g et Wi g &
g #eX WA 9S a1 9 &1 W "
aETH SN | gy ferd S WA KA
*1 F w1 Foa o1 &% e AU aw
s I E

ot 1AM § FavaeT ¥ g F an
# Fgrar | wa A v ag & B fow
o7 W i g Ferow o A ami A
TF AEHT 99 ¥ A Awr W@
IE ARH F faewTE gF i e @
) aFToF Ao sadi w2 Tg
§T a1 wicH) fad fw ag wiam
FATAT § 9 YA WO BT TF AEL WTRET
Y AE NT F 47 A o6 45 @
#agi a7 | QR QAT o ¥ @
#ix T aee & ATl F@ § AR
& gy aeer &1 fazarw fewmr gan
§ o form &1 ot R qrar smaw 9 A
T fearg Jw W Wl w39 I
&1 aor fret @ wifge = faed w1
weriY €Y & & Sow ey feqr

SHRI E. K. NAYANAR : May I know
what steps the Government has taken against
that manager ?

SHRL JQBAL SINGH ! I Md sent a
nRn  from bére atd we are holding an e
quiry agajnst that man. But ope thing in thig
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aspect is there. The trade union person
who has made the allegation was also
posing as Labour Officer which he was
not. Some girls came to the office of the
manager asking, “I want employment,”
because there is a letter from another
gentleman, an ex-MP, to his name saying
that such and such a person is a Labour
Officer. The allegations were from both
sides, and we are holding an enquiry from
both sides.

SHRI E. K. NAYANAR: Is the
Government prepared for an open enquiry ?
People are prepared to give evidence.

~ SHRI IQBAL SINGH : No open
enquiry. I have confidence in myself.

F qE g 147 feeqlow F Ak
# | o faafay § o afa quo ased
gt gER A AN wE fE oW g
@ W # gz feeoe & A W
& qT TV W N AT WAL Q0N T
frafm AN Few
F AT AAT T G, TS (e T
N fow & fF g7 oRT T gfew
T g% | IR § fF o 9 Qar fear
T I

=t gro Ao faardt & $feqm gws
fagm & I & *gr f5 9 st somRy
& g ¥ F far smr aifed ogw
e fawfes ¥ fagar &< o ¥ fear
war | 31 WY w9 F I haar A
T, 22 WiEW =R wW Ry s E
gfm & ¥ ar fagar & w0
frat ST | TR W QY T AR R
ST FT5 AT AEH § A §5 FT Iq€@AR
dn 9 WW R aT@E N
3g = 77 7 fear v wrfed

=it grsia weg (9) ¢ fam At
faeg™ a3 a1 1 qF 39 ] 7 F0

Ffed |

VAISAKHA 4, 1890 (S4K4)

2330

st gwaw fag - faegw @ @ g
foar ar awar wifs g A G N
A ade § AR I @l &
T |

St GO WERINT ¢ I FTHAE WY
& fc arfed

st geaw fag: smIa wEst A
&7 A FF FHAT | T TG AT AT G
T ST F IR A & aqwr fom o9 W
Ffrat g0 g HT TN IT F gL FA
N Ffe N Tl | R g T
ar forey § O a8 O T8 o AT AT
& STET Iate Ag foan 9man | & sifaw
s § 5 N g F & oar
qfrite aw #t fod, sa faafed &
1 g9 W Ffaa &Y, SR e w@

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATHA
RAO) : Sir, I am grateful to the hon.
members who have taken part ia this
debate. I welcome their suggestions and
criticisms, even though some hon. members
were very bitter and made some personal
allegations. Even those criticisms I have
taken in good light. They may have some
personal reasons for making allegations,
but still I will try to reply to the various
points.

WH&S.)

SHRI SONAVANE : They are not
personal at all for anybody ; they are all
public.

SHRI JAGANATHA RAO : Perhaps I
do not realise that 1 have dome something
to them. It is for them to tell me in what
manner 1 was disrespectful to them. They
have every right to express their awn views
in the House.

This ministry consists of two depart-
ments—Works and Supply—-where you
find areas vulnerable to corruption. Any
minister in charge of these departmeats is
naturally the most unhappy man. T have
heard criticisms of corruption being level-
Jed againt each ministry. Corruption is 3’
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problem which exists in the country. Not
that every officer is good or that every
officer is bad. There are bound to be some
people who are bad. Why does corrup-
tion exist ? It is because there are some
persons who want to corrupt the officers. If
there is nobody who is anxious to corrupt
an officer, how can that officer be cor-
rupted, however willing he may be to be
corrupted ? To solve this problem, we
have to look for areas where corruption
is possible and to check those areas, so
that corruption may not occur.

In the Public Works Department, cor-
ruption may occur in the fields of award of
works, execution of works, inspection, tak-
ing measurements, supply of materials,
extension of time, sanction of extra items
not originally contained in the tender ;
payment of bills, repayment of earnest
money, arbitration matters, execution of
departmental works, etc.

These are the areas where there is
bound to be corruption. Therefore, we
have been trying to see that in these areas
corruption does not take place. Several
recommendations were made by the
Govinda Reddy Committee. Out of 188
recommendations 175 recommendations
have been accepted and implemented, and
my predecessor in office said so in this
‘House.

it TATRATT STt ¢ JWERT T

41 gwr ?
SHRI JAGANATHA RAO; The
results will be known next year. It will

be seen from the Report of the Central
Vigilance Commission how the incidence
of corruption is coming down.

In regard to the. Supplies Department
the Vidyalankar Committee made some
recommendations which have been accept-
ed. Our hon.. friend, Shri Mathur, en-
quired into the working of the DGSD and
made some suggestions. As a result of all
this in the year 1967-68 the incidence of
corruption has considerably come down.
This is a problem which deals with human
nature. So, it cannot be eradicated all of
a sudden. But to say that everything is
bad, this nation consists of only corrupt
people, everybody in the Government is
gorrupt, | think with all dyo rospect to the
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hon. Member who made this allegation, is
not correct. Please point out instances
where an officer has been corrupt, he was
not dutiful, he was dishonest in his deci-
sions. Certainly, after that is done, if I
do not take action, I can be taken to
task.

SHRI PREM CHAND VERMA:
Ashoka Hotels.

SHRI JAGANATHA RAO: I am
coming to that. I am now not replying to
specific allegations. I am replying to the
general criticism. For Heaven's sake,
please make specific allegations against
particular officers in a particular transac-
tion. Then, if I do not take action, if the"
House is convinced of that, you can cer-
tainly say there is corruption.

So many points have been made, I will
answer them point by point, even though
1 have only 15 minutes. Shri D. N. Tiwary
has criticised the Report of this Ministry,
I do agree that the Report could be more
factual and some more facts could be
given. This mistake will certainly be recti-
fied next year, because there is no harm in
giving more information. As I could see
it, while the strength of the officers has
been given for ISD, London and ISM,
Washington, the expenditure incurred and
the revenue realised has not been given.
We will give a fuller picture so that this
criticism which has been made on the floor
of the House about over-staffing would not
be made in future. For instance, in ISM,
Washington, what is the value of the pur-
chase of foodgrains, fertilizers and so many
other things ? It is worth millions and
millions of dollars. Therefore, a staff of
112 in a purchase mission is not at all very
large. There isno excess staff. But we
are periodically looking into the question
and reviewing the staff position and wher-
ever we find that the staff is excess or
superfluous, we prune them. So, also is
the case with ISD, London. About Dus-
seldorf, we are going to have a discussion
on the 30th of this month. About ISD,
London, whether we shonld continue...

SHRI D. N. TIWARY :
persons are there ?

SHRI JAGANATHA RAO : 243,
About 3] haye bezn retrenched already,

How many
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Shri George Fernandes has just now
mentioned about the appointment of Shri
Sahai, son of Shri Bhagwan Sahay,
Governor of Jammu and Kashmir. This
person is a highly qualified officer in
the field of shipping. He has got
enough experience and his appointment
has been approved by the Union Public
Service Commission. That is why I
approve of him ; otherwise, I would not
have approved of him.

St W wXAE ¢ Te R gEl
&1 am fafrt & fedee fam ar, =7
&7 g |

SHRI JAGANATHA RAO: There
was one person by name Shri Mathur,
a Deputy Director dealing with shipping,—
not that he was actually concerned with
shipping,—among the available staff and I
found him to be suitable. But, then, it
was brought to my notics that this Shri
Sahay is more qualified and more experi-
enced and the UPSC have also approved of
him. That is why we have appointed him.
There is no favouritism or nepotism.

=t W FERW ;@ A TN TS-
e

SHRI JAGANATHA RAO : He will
be occupying a post which carries a salary
of Rs. 700-1250. There is nothing wrong
there.

Then, Shri Tiwary pointed out that
while the sanctioned staff of class I and
class 1I in C.P.W.D. in the Annual Report
is 496 and odd, the actual number of posts
is 556. The difference is due to officers
being on deputation to other departments.
Therefore, actually 496 are working in this
department. The other excess people have
been sent to other departments.

Therefore that is the discrepancy. Of
course, it should have been explained in a
footnote. I concede that.

About the collection of rent it has
been said that heavy arrears have been
pending. The Audit Report has mention-
ed that. I may inform the House that for
the year 1967 there was an arrear of Rs. 164
lakhs out of which Rs. 80 lakhs have been
collected. For the year ending 1967-68
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the demand rose up to Rs. 270 lakhs and
the collection was Rs. 230 lakhs. There-
fore now the balance is only about Rs. 40
lakhs here and about Rs. 80 lakhs there.
1 have devised ways and means to see that
the arrears are collected promptly and
adjustments are made from one department
to another. The arrears which are shown
as arrears, are mainly due to the fact that
the adjustments are not taking place in
time.

Then, many hon. Members have evinced
interest in the problem of working girls. I
may inform them that working girls in
Government service, who are drawing
Rs. 400 and above, are being given accom-
modation in the Curzon Road Hostel.
Besides that we have the Working Girls’
Hostel which has 183 suites. Out of that
77 suites are occupied by girls who are
working in non-governmental organisations.
Government cannot take the responsibility of
providing all the girls who work in private
institutions with accommodation. There
are social organisations which are construc-
ting hostels. For that we are prepared to
give them land. We have also been giving
land, Then, there is the Y.W.C.A. and
other institutions.

SHRI RAMAVATAR
What is the total number ?

SHASTRI :

SHRI JAGANATHA RAO : I will come
to that.

About the Government employees’
accommodation, it is a fact that the satis-
faction +is only 40 per cent. I quite see
that. 1 myself feel sad when I find that
even after 15 or 20 years’ service, they are
not being given accommodation. That is
not a condition of service but at least 80
per cent of the staff should be provided
with accommodation. This year we are
going to construct 2,800-and-odd houses.
It has been my policy to see that the
houses for the lowpaid employees, that is,
types 1, II, 111 and IV, are constructed, as
far as possible, near their place of work.
In the DIZ area, the Minto Road area and
near about old buildings are being demolished
and multistoreyed building will be built. In
course of time under the Master Plan all
the bungalows with large gardens will have
to disappear. Everyone will have to get
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accustomed to live in multi-storeyed flats.
We have started that. For instance, the
building at 7, Motilal Nehru Marg has been
demolished and also, I think, at No. 6.
There I am thinking of putting up a multi-
storeyed building. We have to satisfy the
requirement of the Master Plan ; also many
people could be adjusted near about their
place of work.

One hon. Member has raised the ques-
tion of Government officers owning heuses
being given Government accommodation.
This question was examined by the Cabinet
at length earlier and then had also review-
ed the position. They were originally de-
barred but then the Cahinet considered
that there should be no discrimination. If
a Government officer has coastructed a
house, his house is being tenanted by
somebody ; therefore, to that extent the
housing shortage has been reduced. So,
why deprive him? He has borrowed a
loan to put up a house.

S} TRIFRTC qTrewt :
fFrr g R R &)

SHRI JAGANATHA RAO : He has
constructed a house and somebody is able
to occupy it. He is also paying the muni-
cipal taxes and ‘other charges. He is also
paying income-tax om the rent received by
him. He has also borrowed a loan from
the Government and he is paying interest
to the Government. Therefore the Cabi-
net decided in 1965-66 that there should be
no such discriminstion. Bot Iam again
thinkiag of re-apsning the ‘questiom amd I
am getting it re-examénod on that point.

¥ age s

About de-requisitioning, my hon. friend,
Shri Sonavane, has stated something. The
policy of the Government has been to de-
requisition progressively houses requisition-
ed long ago. So far we have de-requisi-
tioned 31 houses or so in Dethi, I9 in Bom-
bay and perhaps 6 in Calcutta. Whenever
a house, which is occupied by a Govern-
‘ment officer, is vacated either because of
transfer or because of retirement, we are
‘de-requisitioning it. He wrote to me about

4 particular case and 1 replied to him that

it will be considered and done. I told him
personally and I again tell him on the floor
of this House that it is the policy of
Government to de-requisition as soon as it
falls vacant.
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Now, let me deal with accommodation
for MPs. 1 quite realise that the accom-
modation in MPs flats is not sufficient.
They were constructed about 20 years ago,
at a time when Parliament’s sessions were
not as long as they are now. Naturally,
whean for nine months in a year a Member
has to be in Delhi to discharge his duties
as a Member of Parliament, he would like
to stay with his family. The accommoda-
tion is not sufficient. ’

Unfortunately, there is a shortage of
bungalows under the MPs pool. There
are other flats; the Western Court and the
Vithalbhai Patel hostel. Naturally, most
of the Members have written to me, as re-
commended by the Parliamentary Affairs
Minister and his colleague, for bungalows.
I have gone much far. 1 have given more
bungalows. But more bungalows are not
avaitable. Whatcan I do? Now, we are
thinking of adding one room to type ‘A’
and ‘B’ flats. Whether it will be suitable
for Members of Parliament or not, I am
going toconstract two models for type ‘A’
and ‘B’ ftats, adding one room, and see
how far the commodation will be suita-
ble. If it is approved by the House Com-
mittes of both the Houses, certainly, we
will go ahead There are 222 ‘A’ and ‘P’
type flats.

st Tw e AWt ;AT WA AR
Far fF I3 deg wAet § aan fean
2?79 AN AT A R FL R E |

SHRI JAGANATHA RAO : The House
Committee has to appsoxe. 1 have to get
the clearance from the Houwse Committee.
Recently, I wrote a letter that I should dis-
cuss with them and put up model houses.
Unless it is approved by the the House
Committee, I am not going to waste meney.
If MPs do not want it, why should I waste
an expenditure of about Rs. 25 lakhs at the
time when resources are very limited ?

About the heusing policy, that is also
my concern. The construction eof houses
in the country is going at a low pace. In
the Third Plan, we had utilised Rs. 147
crores. But in the Fourth Plan, three years
bave passed and the allocation has been
much less. I am going to take up the
question with the Planning Commission
that at least the Third Plan projects should
be maimtained. Unless there is a mini mum
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6 per cent investment of the total outlay
an housing, this housing programme can-
not make any headway. Iam only an
agency. The Central Government has no
control over the State Governments. In
Plan . allocations, the housing is given a
low priority by the State Governments.
Naturally, there are other sectors of the
ecomomy, agriculture, industry, irrigation
and so on, which give a good return. The
housing is a welfare scheme amd they do
not provide for it. They want outside the
Plan from the LIC funds. The LIC funds
are only Rs. 11 crores. They are very
limited. I have distributed Rs. 11 crores
to all the -States. I have written to the
Housing Ministers of all the States that
they should not divert a rupee of the loan
that they get from the Central Government
assistance or from the LIC funds and that,
unless their performance is satisfactory,
next year, mo allocatien will be giwen by
the Centre.

I also suggested in the Housing Minis-
ters Conference in Madras, in N
last, that much could be done by the Hous-
ing Boards in the States. Iam glad to
know that the Mysore Housing Board has
floated debenmtures to the tune of Rs. 2
crores. I had a talk with the Minister and
e was confident that this will e fully sub-
saribed and with that mosaey, they can go
on iacreasing the tempo of construction.
Recently, the Chief Minister of QOrissa also
met me and 1 discussed with him this
matter. He is also thisking on these lines.
We have to raise resousces from the public.
The ‘Goverpment, as such, neither the
‘Central Gosernmeat nor the State Govern-
ments, is in a position to mect the demand
of the housing in the coumstry. We have
to bive with this problem. That is why I
have been saying all along that this ques-
tiom can be solved oaly with the ceopera-
tion of the people. Those people who are
in a pesition to imvest their surpluses, their
savings, should build houses, for the bene-
fit of the people. When we loak at the
guestion”_of housing, we cannot look it in
isolation. We have to vivew it in the
overall economy of the country. We
have to_'f take the integrated picturc of the
ecomomy and fhen view the guestion of
‘housing and see what place the heusieg
should get and is get¥ing.

VAISAKHA 4, 1889 (S4KA)
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Then, T would come tothe Ashoka
Hotel which I would never miss. This
House has had a full opportunity to dis-
cuss this question. About giving the con-
tract to one coatractor for the expansion
of the Ashoka Hotel, I explained at length
the circumstances in which the contract
was to be given. There is nothing sus-
picious about it, nothing serious about it.
The lowest tender was not selected because
his performance in the past was considered
to be not satisfactory. The Ashoka Hotel
managememt, being a public undertaking,
being an autonomous bedy, have every
right and power to select their own ocon-

tractor. But then, when the matier came
up to me......

SHRI INDER J. MALHOTRA : This
is no justificatioa.

SHRI JAGANATHA RAO : There is
every justification because in every
tender wotice either isswed by the

Geoverament or any private industry, there
is one clanse which says, the management
reserves the right to itsedf to reject the
Jowest tender without assigmisg any reasom.
This was the case where it was a rush-job,
it had to be gome through in nine months
for the UNCTAD Conferenace and the past
performance of this contractor was very
good. He himself had cobstructed the
main building of the Ashoka Hotel and
they considered that this contractor alone
can deliver the goods. The Members of
the Committee would have gone and seen
about the quality of the work.

When the matter came up to me, I said,
I would not like to interfere with the
autonomy of the undertaking but, at the
same time, I thought, because large sums
were involved, the management could ask
the contractor to reduce it by Rs. 2,20,000
which he did.

I would have supparted the Ashoka
Hotel Management even if they had accep-
ted the second lowest tender at the amount
quoted by him. The Committee has given
compliments to me. One redeeming
feature is, the Committee has said, that
the Minister intervened and got a reduction
of Rs. 2,20000. For that, should I be

-blamed ?



‘2849 D.G. (Min. of

[Shri Jaganath Rao]
17.06 hrs.

[Mr. Deputy-Speaker in the Chair]

Mr. P. C. Verma mentioned some
points. T think, I have answered them...
(Interruptions ), Before concluding this point
I would say this. Bacause the Committee
has made a recommendation that this matter
should be further gone into by the Govern-

ment, certainly I will look into it with an

open mind. I have given my stand earlier
and now. After seeing the findings of the
Committee, we will certainly look into it
and see who should look into it and how
it should be done. I can give that assu-
rance.

About out-of-turn allotment, out-of-turn
allotments were there in existence till 1966,
and my predecessor abolished them. I came
to this Ministry one year ago. This is the
most unhappy Ministry in the Government
of India because it is a servicing Ministry.
Every day something or other occurs and
1 am blamed for that...(Interruptions)
They cannot expect me to go and see
whether the tap is in order whethrr the
bulb is in order. 1 have opened a cell
here. I would request the hon. members
to write to me, making specific allegations
and charges, and if I do not take action,
then they can accuse me and I am prepared
to take the blame...(Interruptions)

SHRI SONAVANE : Specific instances
were pointed out. What action has been
taken ? I have brought them to his notice.

SHR1 JAGANATHA RAO; [ have
been here in this Ministry for the last
12 months, and during this year, I have
not given any contract, I have not violated
any rule. Even the select tender system
which they were doing, I abolished. be-
cause we should not only be just but also
appear to be just. Why not issue an open
tender and select the contractor who is
the most suitable I told the Department ?
Why should we create any suspicion by
having the select tender system ? That is
why I abolished it.

I have not given any mnew contract
because the entire budget allocation was
spent for those buildings for the UNCTAD.

I have taken steps to see that corrup-
tion does not exist or at least it is mini-
mised or mitigated. I would request the
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hon. members not to cry from house-tops
that there is corruption all over the coun-
try. Let them not project an image that
this nation consists of corrupt people...

st ow w7l : fafret argg A

. 9 g ¥ 78 Fgw Frfgw | facen-fasa

T I AGAY FT 7 TANT FL g9 §...
(zamwm)...

MR. DEPUTY-SPEAKER : Mr.
Verma had his say. He should not disturb
the Minister now.

SHRI JAGANATHA RAO :
request is... (Interruptions)

SHRI SONAVANE : We have not said
that every officer is corrupt. Specific
instances were given.

=it 7/ awg qwi: grfae fedt wi-

FT GTEA, T 9gN FgT & 6 I @an
Tl & garfees SF AR & AR oww

R amaE s R e
SHRI JAGANATHA RAO : I had been
listening to the debate...(Interruption)

MR. DEPUTY-SPEAKER :1 have to
warn Mr. Verma. He goes on interrupting.

SHRI JAGANATHA RAO : My sub-
mission is : bring a single instance to my
notice. They had referred to the UPCC
and earlier ones. I was not there. Even
then I hold the responsibility and I have
got to check it. This is a legacy which I
had inherited. Please bring to my notice
specific instances where an offence is
committed or being committed and then
you hold us responsible if we do not take
any action. But for everybody to talk that
there is corruption all over, does no good
to anybody.

SHRI N. S. SHARMA : I was making
a complaint to one of your big officers.
He did not listen, he just put down the
receiver. Now what do you say ?

SHRI JAGANATHA RAO : You just
write to me about it. You come to me,
let us talk it over across the table. We
can meet here in Parliament.

My

Many points have been raised and to
the extent possible ] will reply within the
limited time at my disposal.
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SHRI RAM AVATAR SHASTRI : you
did not reply to all the points.

30 AT FAG F AR T S
Feetamed

MR. DEPUTY-SPEAKER : All the
complaints that have been voiced in the
House will be taken note of and they will
be replied to. But the hon. Member should
not interrupt him during the course of his
speech. That is not proper.

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : As I have
said, where there is a complaint or a
grievance, that will be looked into by the
Minister and the hon. Member will get a
reply.

st TAEAR Wt ;o SaTsas
AT, T ITH g AW qq_ 2 @
g7

SHRI JAGANATHA RAO : I have not
concluded.

AT THTEAT e 30 FHY F Ak
Famad a9 &)1 gAfaew gefar
& F IR ¥ A A a9 § afqw-
iz grow ¥ WIH &1 grafaw @ F an
Fagaa g

SHRI S. M. KRISHNA AND SHRI
RAMAVATAR SHASTRI rose—

MR. DEPUTY-SPEAKER : Please
resume your seats. This is not fair.

it TRTAATT e ¢ SYTSAE HEied,
gmR arfariie gs¥ & @& & grefan
ST & It ¥ TEN T3 T FL..

MR. DEPUTY-SPEAKER : Nothing

will be recorded.
SHRI RAMAVATAR SHASTRI :**
MR. DEPUTY-SPEAKER : Shouting

this way will not do. Please resume your
seat. I will not permit this kind of thing.
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MR. DEPUTY-SPEAKER : As 1 have
said, several complaints were voiced and
I have already said that the Minister and
his Ministry will take note of them and
try to satisfy and give explanation wherever
it is called for, but no shouting I will
allow. Here and now to reply to every
complaint is not possible.

SHRI JAGANATHA RAO:
furniture Mr. Sharma spoke.

About

SHRIMATI LAXMI BAI rose—

SHRI S. M. KRISHNA : Sir, we have
to be chivalrous. An hon. Lady Member
is trying to catch your eye, but she is not
able to.

MR. DEPUTY-SPEAKER : I am sorry
I have not noticed that.

ANt wedt qd (33F) 0 F @
A I ATEEN E | T AR AR
¥y ¥ @Y § T/ W I aga A
§ 1 g7 9% fog fowa § afFm w19 &
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MR. DEPUTY-SPEAKER : Let
complete his speech.

him

SHRI S. S. KOTHARI (Mandsaur) :
May I have a word ? It is very relevant.

MR. DEPUTY-SPEAKER : Time is
very precious now. I will not allow.

SHRI S. S KOTHARI : The furniture
that is supplied to MPs. is just junk.

MR. DEPUTY-SPEAKER : This comp-
laint has been voiced on the floor of the
House and he said that he would look into
it.

SHRI S. S. KOTHARI : But the fact is
that we feel reluctant to invite persons to
our homes on this account.

SHRI JAGANATHA RAO : We have
purchased new furniture and supplied to
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some Members who have made a request
(Interruptions)

SHRI S. S. KOTHARI : Please listen

to me.
SHRI PREM CHAND VERMA rose—

MR. DEPUTY-SPEAKER : Let him
complete his reply. 1f you are not satisfied
and if time permits, 1 will permit you.

SHRI N. S. SHARMA : Please give me
five minutes.

MR. DEPUTY-SPEAKER : I have got
to complete this Ministry by 5.15.

SHRI JAGANATHA RAO: I have
purchased furniture and supplied to some
M.Ps. The requests of other M.Ps. are
with me. I have asked the Finance Minis-
try to sanction me Rs. 4 lakhs. I will
supply fumnitare to any M.P. who has
made a reguest.

I am prepared to do that. I quite
realise that if the furniture is old some-
thing can be dene. Shri Fernandes wrote
to me and I gave him some new furniture.
I will do what best 1 can in these matters.
In respect of any specific points made by
hon. Members which I have not replied to,
I will write to them about those specific
points made and not about general points.
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MR. DEPUTY-SPEAKER : Let us
conclude now. He has given an assurance
that he will write individually to all the
Members in respect of specific points made.

I will now put all the cut motions to

the vote of the House.
All the cut motions were put ap_pd negan‘ved,
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D.G. (Deptt. of Atomic 2844
Energy)
MR. DEPUTY-SPEAKER : I shall

now put the Demands to the vote of the
House. The question is :

“That the respective sums not ex-
ceeding the amounts shown in the
fourth column of the order paper, be
granted to the President, f0 complete
the sums necessary.to defray the charges
that will come in course of payment
during the year ending the 3ist day of
March, 1969, in respect of the heads of
demands entered in the second column
thereof against Demands Nos. 84 to 88
and 131 to 133 relating to the Ministry
of Works, Housing and Supply.”

The motion was adopted.
17.14 hrg;,
Department of Atomic Energy

MR. DEPUTY-SPEAKER : The House
will_now take up discussion and voting on
Demand Nos. 89, 90 and 134 relating to the
Department of Atomic Energy for whlch
1 hour has been allotted.

Heon. Members present in the House
who are desirous of moving their cut
mations may send slips to the Table with-
in 10 minutes indicating the serial numbers
of the cut motions they would like to move.

Demand No. 89 —Department of Atomic
Energy.
MR. DEPUTY-SPEAKER Motion
moved :
“That a sum not exceeding

Rs. 25,19,000 be granted to the President
to plete the sum y to defray
the charges which will come in course
of payment during the year ending the
3ist day of March 1969, in respect of
/Department of Atomic Energy’.””

Jmnd No. 90—~Other Revenue Expenditure
of the Department of Atomic Energy.

MR. DEPUTY-SPEAKER :
moved :

“That a sum not exceeding
Rs. 14,02,54,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year ending
the 3st day of March 1969, jo respsct of

Motion



